AV, 1 &
e Mem @ U, i, frileTe Tlow
Email :ro.chittorgarh@gmail.com Phone no : 01472-294158 ¢

HHID wﬁﬂ/&?r.a:; ferclts /a1 —56 /2025-26 /2 34°3 Reria: 0501 202
R,
TS B
Wgd WE o9
AT |

ﬁrm—waﬁa‘rrﬁ@nwo/zozs,Wwawﬁwwﬁﬂamﬁ
nﬁﬁumgﬁﬁmmwﬁaaﬁﬂﬁ?@ﬂmmzsaﬁﬁwﬁ
Wy g afae AT B 9rEq |

k- A g BRa IfRERr &1 ARy faHTd 11.11.2025 |

eIy,

STd Rvarria e oy @ A § e @ fh AEE g ERG
BRIV H IAMATT WEAT 150 /2025, YW AAA q ATHARAT M AR WH T 34 &R
qIRE AR R 11.11.2025 A TATHE FRAET IR B @ 914 AR We &

T B
I STRY A U H FHROT B |G g AfrdeT W B Aex Nfd 7

SEEA )|

(‘@;"D—
(@mefy HAR dIRR)

S

A AP

HT:—SRITATAR



YRt g Rayd

T sy wRa aiawr (C2), Murel G el ST @ 150 / 2025
W VAT uraR) s e e g oy A wiRa oy s 11.11.2025 @
TR wavr N Wyt siier AR @) wrenaras wai gfard) R @y i & | areria
U wRa aifaor grRr wyEe o Ry e 2 Rrern weraer, Rrilgrg @
AR W v RPN v o vow wguer frizvr queer @) o @ g gfafife
B Ui H *Y AR R mar ) 5= B9 § Rirem Fodex, RieTe @
U3 Wi A /amevr /63 /2025 RA® 02.12.2025 gRT SU@ve RIHER), TRR Bl
NTe eraey, fRrileTe @) ok Oy frgea frar T @ (a3 | =0
PR SIS0 YU g Aved @ Wuvsw gEed UF  HHIS:
F.10(798)RSPCB/Legal/NGT2025/1251-1252 f&-i6  05.12.2025 ERT &A1 3AfHR],
s &t qusar @Y R | ufafafr fgeaa fear T 8 (Wer=ie—3) |

v Rt sienfie &= i, qedia—TRR, Rer—fixdiere # wenfid
ford ST ¥R ST AR 3eITST PR SUSKEIST O WHRd § | SmdeHadial gRT Ada
¥ Sad e P Fdean oREG 99 &85 €1 TR—TRR ¥ 269 #ex ¢ qard
gU SENT $) WITGAT BT 9, GaTaRor Ud ey IRad #atera @Y fergar faiid
29.01.2025 HT Seaigd ST 74T B |
YHROT H dATd Ruid 94 voR 28—

g Sire A gRT R 05.01.2026 BT SENT - AT DI FUSTKI,
wife 5. TH—33, 34, 35, Rt ienfire &=, |ifar, gadia—TRR, Rar-RrirsTe
&7 Frderor fbar war| ke fRA7% 05.01.2026 @ SR SERT &I RIYAT FHE

T TIfaRd 9rT AT (BICHTH Hel-idh—4) |

S ST, ey Frafad e sy Yy A qusd, fRritsTe A
STETE BRIAT 5 ST AGE ST PIUR USRI Bl RATYAT FHAf &1 BrIfer,
fRrifeTe @ UF HHIG F(Tech)/Chittorgarh(Gangrar)/8467(1)/2025-2026/351-352 IEGIED
01.10.2025 BT T S0 (Red Category) @ 3T<IId S &1 T8 & (Wer=d—3) | S&IT

BT WA G SR % ¥ Y4 SEIAA, SIGR | SENT WX EIA Notification f&HT®
14.09.2006 @ WTGETH SR &1 31faT &l B @ WY # ARG WK fhar |

SEIAA, TAQR & TG ARfeeld famie 29.09.2025 (Wer-i@—a) & SgAR SerT il
%edl ATl Primary Metallurgical Processe (Ore/Mineral based) A U B & 8= EIA

Notification FE=IT® 14.09.2006 @ FTAR YATARYT WIPpfcr UK BT TALIH & oI
T ST Pzl AT Scrap based Secondary Processes H YId ¥ & S& EIA Notification

RAIP 14.09.2006 B AR TATARYT WPfa YT BT IS & AfQ T8 DI W
> 0.006 MTPA &7 | S&T Jdgd ¥ wrad w@—eyon fasie 01.10.2025 (He-p—) &

IR IENT § HeaT |l Scrap based Secondary Processes (fabrication scrap, old automobile
scrap, smelter slags, drosses, foundary ashes etc.) | grwd fhar ST U9 ST § s DI

" ot are T

.ﬂ@ﬂ- Page 1 of 2 ST 1oy 201 TOSC
; O HEO
@ £ (JW)




o o o o R — e — - —

127

WU 0.000384 MTPA R3) | SIT: IENT @) A Notification (&1 14,09.20006 & grasrel
B AR vk WNGRY iy g oy ) 8 |

T, WAl Od sreany wRad e o) s i@ 20012025 P
A3 B QG i o) (@) & e arw Ao @ seal B e awdl,
ARG W, oI vere, e ke, ey e, SRfE @, AR
TR W 500 Mew A GRA O A @ ARY (@ererp-g) | SrErs s
ﬂmﬂﬁaﬁmamnnfﬂiwhraﬁ-ﬁaﬁmamﬁﬁaﬂ&\awﬂm‘@@zﬁ
W Y TR TRR g st e | EieraR TRR g g S
ﬁﬂﬁﬁﬂmozm.znzefﬁwmaﬁmmﬁéﬁﬂmﬁ
TaE A AW 362 Hiex grfy Y B (Werd—a) |

v v, e prater IR I wqueT e Aus, e )
i 5 F.12 (5-Adm)

RPCB/Gen/1693-1702 2+ 28.08.2023 ERT o 3MfEf=ad, 19
1981 %WW&%W%@WW%W%WWW

ST aTel SRS B SR APBfRE Eﬁaaﬂwmmmw%mzﬁ?#%‘{ém
P TAIfag R & FAdcan i1, Neford G, YoIT i, gRTAT A TARDL,
W@Iﬂﬂaﬁ,maﬁ,ﬁwmmﬁﬁdmm{ﬁﬁﬂﬁﬂﬁm
U /STl forar SHT maead A8l & (el -ih—3) |
W@ﬁﬂ%ﬁsﬁaﬁaﬁ?ﬁﬁﬁﬁaﬁa@ﬁmﬂﬁwmaﬁzméﬁ
&1 SEIAA, SIIQR & U HHID F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat(7¢)B1(419)/13-14
SIgR fe1h 10.03.2016 BT ST &Y W7 g&! & (Fe-d—¥) | #AUs &Teld B U
¥l F(MUID)/Chittorgarh(Gangrar)/1(1)2016-2017/9698-9700 faeie 13.01.2017 §IRT RbT

siteifiTe &5 QIR BT e G a6 2017 F € ST B S gl © | et
8= QIFTEr B S ataRer Wiy @1 el # 98 Seifad € % EIA Notification
e 14.09.2006 B TR dadl ‘3" 5ofl (‘A” Category) DI TRATSY Sad NS

&= # A el & (Herr-e—8) |

R= e S
(g FHR TSI (@Y AR dRRD)
IUEUS AHRI, TRR N RS
Rrem—frilsTe gfas
' AN ?Tgsﬂi?rqq,i%ﬁﬁm
TRR ST TewuT fA=or quege
foriteTg (3.)

Page 2 of 2



128

(HeTi-ch-3)

i E i

CARIGE NG aﬁﬁa’ Uq fGrEn rrﬁ‘rﬂﬁa frdise
i : Ry /amewr / £/ 2025 _ -9 /122025
:::-mé'{m:

N e W R (NGT) Rigel Sier §9 Aurer @ wwer faarmE Original
Application No. 150/2025 (CZ) S9aT9 R I@d 9 JTHARIT d9719 R g & uifRa e
feid 11.11.2025 & g 9. 06 I U& Hyad U FT TS AT SHR TATHS U VI
<wd R amew # aftfa wwaraf § dfva o= &g PR fbar ar @ @ o I
T AT Heel @Y Arsd oY e mar ¥ | R B9 F Suvs AfRERT TRR e
ﬁ?ﬂwaﬁmmmamfaﬁaﬁ?ﬁmﬁuﬁfﬁﬁrﬁga far ST € |

AT —SURIGITTHR
CIGIEIRE ),
el weaex vd e afrge
fedteTe
i : fAfer/1.16-5(C)(2)(33)2025-7093 / | Q ooy i 2 /12/2025

uﬁ%ﬂ:ﬁmﬁ%ﬁwﬁ,wﬁ@wmﬁmﬁﬁl
WWWWMWWWl
2 R g G sy Uy fAEE0r Hed
3. wwsaﬁlﬂ?ﬁwﬁlﬂrﬁﬁﬁ@aﬂﬁﬁﬁﬁﬂﬂﬁﬁ?ﬁﬁﬁmmﬁﬁ?ﬂww
SMETY Eﬁ?rfﬁ?gﬂﬂ (NGT) & g1 UTRT MW fE1H 11.11,2025 & AT # AR
HrIarEl B AN fGgae (NGT) U6 39 SIafad & &1 ag w9amafy § sraerd

HRIIT ST GHAREd By | -

feritsTe

Document certified by Alok Ranjan
<alokranjan26@gmaj {ﬂ;r m>.

Digitally Si ne ok Ranjan
Ijr

DesignatioQ, Cdlyftor & District
Magistrate \&%

".

RajKaj Ref No.: A
19128290 Date :02-12-2%

eSign DSC




129

(el -eh-9)

Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, J aipur-302004

Phone :0141- 2716804, 2716800 e-mail :member-secretary@rpcb.nic.in
Helpline No.: 0141-2716877

No. F.10 (798) RPCB/Legal/NGT/2025/ /25 )- )2 §2 Date: 05712 g4 g 5-

Regional Officer,
Rajasthan State Pollution Control Board,

Chittorgarh
Mobile No.: 707387544

E-mail: ro.chittorgarh@gmail.com

Subject:- Nomination of Member as well as Nodal Officer to Joint Committee in compliance with the Order
dated 11.11.2025 passed by the Hon’ble National Green Tribunal, Central Zone Bench, Bhopal in

O.A. No. 150/2025 (CZ), titled Suresh Rawat & Villagers V/s Union of India & Ors.
Sir,

This is with reference to the subject cited above. The Hon’ble National Green Tribunal, Central
Zone Bench, Bhopal, vide its order dated 11.11.2025 in Original Application No. 150/2025 (CZ), has

constituted a Joint Committee and directed as follows:

6. We deem it just and proper to call a report on the matter in issue, in present a pplication, from a

Joint Committee consisting of:
.. One representative from the District Collector, District Chittorgarh (Rajasthan)

11, One representative from the Rajasthan State Pollution Control Board, (Rajasthan)

7. The Committee is directed to visit the site and submit the factual and action taken report within
- six weeks. The State PCB will be the nodal agency for coordination and logistic support.

In compliance with the directions of the Hon’ble Tribunal, you are hereby appointed as the
Member as well as Nodal Officer representing the Rajasthan State Pollution Control Board in the aforesaid
Joint Committee. You are directed to coordinate with all concerned authorities and ensure timely submission

of the report in accordance with the directions of the Hon’ble Tribunal.

A copy of the Tribunal’s order dated 11.11.2025 is enclosed herewith for your ready reference and

Wg

Member Secretary

Enclosed-As above.

Copy to following for information and necessary action:-
. District Collector, Chittorgarh Rajasthan

W\ /

Member Secyetary
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Rajasthan State Pollution Control Board
Near FCI Godown, Chanderia, Chittorgarh

Phone:01472-255077

Registered

FileNo :  F(Tech)/Chittorgarh(Gangrar)/8467(1)/2025-2026/351-352
Order No: 2025-2026/Chittorgarh/12822 Dispatch Date:  Oct 12025 8:50PM

Unit Id : 142460

M/s ISHANSH COPPER INDUSTRIES

F-33/34/35, RIICO Industrial Area, Soniyana, ,
Chittorgarh Tehsil:Gangrar
District:Chittorgarh
Sub: Consent to Establish under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application(s) for Consent to Establish dated 15/04/2025 and subsequent correspondence.

Sir,

Consent to Establish under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder ,is hereby
granted for your ISHANSH COPPER INDUSTRIES plant situated / proposed at F-33/34/35,
RIICO Industrial Area, Soniyana, Chittorgarh Tehsil:Gangrar District:Chittorgarh
Rajasthan under the provisions of the said Act(s). This consent is granted on the basis of
examination of the information furnished by you in consent application(s) and the documents
submitted therewith, subject to the following conditions:-

1 That this Consent to Establish is valid for a period from 15/04/2025 to 31/03/2030 or
date of commencement of production / commissioning of the project or activities
whichever is earlier.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:
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Regional Office Chittorgarh

Rajasthan State Pollution Control Board
Near FCI Godown, Chanderia, Chittorgarh

Phone:01472-255077

Registered
FileNo : F(Tech)/Chittorgarh(Gangrar)/8467(1)/2025-2026/351-352
Order No: 2025-2026/Chittorgarh/12822 Dispatch Date:  Oct 12025 8:50PM
Unit Id : 142460
Particular Type Quantity / Capacity
ANODE SLIME Product 0.50 TPD
Copper Anode Product 5.00 TPD
Copper Cathode Product 490 TPD
Dore Metal Product 0.05 TPD
PRECIUS METAL By Product 0.03 TPD
3 That in case of any increase in capacity or addition / modification / alteration or change in

product mix or process or raw material or fuel, the project proponent is required to
obtain fresh consent to establish.

4 That the control equipment as proposed by the applicant shall be installed before trial
operation is started for which prior consent to operate under the provision of the Water

Act and Air Act shall be obtained. This consent to establish shall not be treated as consent
to operate.

5 That the quantity of effluent generation and disposal along with mode of disposal for the
treated effluent shall be as under:

Type of effluent . Max. effluent Quantity of Quantity of treated
generation effluent to be effluent to be disposed
(KLD) recycled (KLD) (KLD) and mode of
disposal
Domestic Sewage 1.500 NIL 1.500
Septic Tank and Soakpit
Trade Effluent 1.500 1.500 NIL
treated in effluent
treatment plant and
reuse/recycle in
process
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Regional Office Chittorgarh

Rajasthan State Pollution Control Board
Near FCI Godown, Chanderia, Chittorgarh

Phone:01472-255077

Registered

FileNo : F(Tech)/Chittorgarh(Gangrar)/8467(1)/2025-2026/351-352
Order No: 2025-2026/Chittorgarh/12822 Dispatch Date:  Oct 12025 8:50PM

Unit Id : 142460

6 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
One D.G. Set( 500KVA) ACOUSTIC
ENCLOSURE,
ADEQUATE STACK
HEIGHT
Precious Metal Recovery ADEQUATE AIR
Plant( 0.03TPD) POLLUTION CONTROL

MEASURES , FUMES
COLLECTION SYSTEM,
WET SCRUBBER,
WITH ADEQUATE
STACK HEIGHT

Rotary Furnace( 5STON PER ADEQUATE STACK
DAY) HEIGHT, Cooling
Chamber, Dust
Collector , Fume
Collection Hood,

VENTURY SCRUBBER,
WET SCRUBBER
S02 500 mg/Nm3
Particulate 150 mg/Nm3
Matter
NOx 1000
mg/Nm3
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Regional Office Chittorgarh

Rajasthan State Pollution Control Board
Near FCI Godown, Chanderia, Chittorgarh

Phone:01472-255077

Registered

FileNo : F(Tech)/Chittorgarh(Gangrar)/8467(1)/2025-2026/351-352
Order No: 2025-2026/Chittorgarh/12822 Dispatch Date:  Oct 12025 8:50PM

Unit Id : 142460

7 a). That this Consent to Establish is being granted on the basis of total project cost
not exceeding Rs. 16.33 Crore. (Slab Rs.10Crore to Rs.25Crore, Red Category) which
includes the cost of Land, Building, Plant & Machinery and other miscellaneous
assets etc. In case of any increase in the project cost, the industry shall be liable to
seek change in consent to establish.

b). That the industry shall not manufacture/produce any product/by product
other then that mentioned in condition no.-2 of this consent letter without prior
permission from the State Board.

c¢). That industry shall obtain Consent to Operate under Water (Prevention and
Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,
1981 from the State Board prior to plant make operational.

d). That this Consent to Establish is being issued in light of notification issued by
MoEF dated 07.06.2024and clarification issued by State Environment Impact
Assessment Authority (SEIAA) vide letter dated 29.09.2025regarding applicability
of Environment Clearance.

e). That this Consent to Establish is being issued in light of self declaration
submitted by the industry vide letter dated 01.10.2025.

f). That industry shall provide adequate fume collection system for the
fume/emission caused from smelting/refining operations for collection and
conveyance to the air pollution control system.

g). That industry shall provide stack of adequate height (minimum 30 meter above
ground level) and adequate air pollution control measures at rotary furnaces, so as
to achieve the standards as prescribed under the Environment (Protection) Act
1986. The main parameters for regular maintain of air emission are as mentioned
at condition no.6.

h). That industry shall outsourced raw material blister copper from scrap based
secondary metallurgy processes only.

i). That LPG/PNG gas shall only be used as fuel in the furnace and annual quantity
of the same shall not exceed to the threshold limit as mentioned in the notification
issued by MoEF dated 07.06.2024so0 as to industry shall remain outside purview of
requirement of Environment Clearance.

j). That the industry shall provide safe and adequate infrastructure facilities for
carrying out monitoring of stack emission on the stack(s) of rotary furnace.

k). That no Single Use Plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MOEF & CC), Government of India
notification dated 12.08.2021 shall be used in the unit premises.
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Regional Office Chittorgarh

Rajasthan State Pollution Control Board
Near FCI Godown, Chanderia, Chittorgarh

Phone:01472-255077

Registered

FileNo : F(Tech)/Chittorgarh(Gangrar)/8467(1)/2025-2026/351-352
Order No: 2025-2026/Chittorgarh/12822 Dispatch Date:  Oct 12025 8:50PM

Unit Id : 142460

8 a). That total water consumption shall not exceed 9.0KLD (for domestic use 1.5
KLD and industrial use 7.5 KLD).
b). That as proposed industry shall install Effluent Treatment Plant (ETP) of
capacity 5 KLD to treat industrial effluent 1.5 KLD.
b). That industry shall not extract any ground water without prior permission/NOC
from the CGWA.
c). That the domestic effluent (1.5KLD) shall be treated through scientifically
designed septic tank and soak pit.
d). That no treated /untreated effluent shall be discharged inside or outside the
premises in any case and industry shall maintain complete zero discharge status.
e). That industry shall provide effective control measures so as to control fugitive
emissions generated during processing, transfer, transportation, packing etc. of the
material.
f). That industry shall undertake regular cleaning and wetting of roads for control
of fugitive dust emissions/suppression of dust particles within premises.
g). That industry shall provide wall to wall carpeting in area of vehicle movement,
within the premises so as to avoid re-entrainment of road dust.
h). That suitable metering arrangement shall be provided and maintained at intake
of raw water, process/domestic water consumption, domestic/trade effluent
generation, treated effluent used in process etc.
i), The project proponent shall ensure proper channelization of the fugitive
emissions from the various activities/processes, provide adequate control systems
for the same. These arrangements shall be maintained in good conditions and
operated properly so as to preserve clean and safe environment in and around the
premises of the unit.
j). That the industry shall comply with provisions of the Hazardous and Other
Wastes(Management and Trans-boundary Movement) Rules, 2016& subsequent
amendments.

Page 5 of 7

Signature Not Verified
Digitally signé‘ﬂ{; Asplish Kumar
Baurasi

Date: 2025.10.0%=20:50:42 IST
Reason: SelfAttestpd

Location:




136
Regional Office Chittorgarh

Rajasthan State Pollution Control Board
Near FCI Godown, Chanderia, Chittorgarh

Phone:01472-255077

Registered

FileNo : F(Tech)/Chittorgarh(Gangrar)/8467(1)/2025-2026/351-352
Order No: 2025-2026/Chittorgarh/12822 Dispatch Date:  Oct 12025 8:50PM

Unit Id : 142460

9 a). That the industry shall not establish any plant / process or does not carry out
any activity which attracts Environmental Clearance under provisions of the EIA
Notification dated 14.09.2006 and subsequent amendments.

b). That the industry shall provide and maintain plantation in 33% of total plot
area, to maintain air quality around the industry and maintain good housekeeping
in the premises.

c). That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

d). That the industry shall not wuse pet coke/furnace o0il in any
process/service/utility to comply with the order dated 17/11/2017 of Hon'ble
Supreme Court, wherein ban has been imposed on the use of pet coke and furnace
oil in the State of Rajasthan.

e). That industry shall not install any other sources of Air pollution/Water
pollution, except those mentioned in this consent letter, without obtaining prior
Consent to Operate from the State Board.

f). That any incorrect information submitted in the consent application form or
documents submitted by industry or declaration shall make the industry liable for
legal action under section 42 of the Water Act and under section 38 of the Air Act.

g). That this consent is issued to the industry on the basis of documents submitted
by the applicant, if any discrepancies is found in the documents/facts submitted by
the industry then the consent shall be treated as revoked without any further
notice and the industry shall be liable for action in accordance with provisions of
law.

10 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of compliance of
the Water Act and Air Act.

11 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete

responsibility, to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

12 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.
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Regional Office Chittorgarh

Rajasthan State Pollution Control Board
Near FCI Godown, Chanderia, Chittorgarh

Phone:01472-255077

Registered

FileNo : F(Tech)/Chittorgarh(Gangrar)/8467(1)/2025-2026/351-352
Order No: 2025-2026/Chittorgarh/12822 Dispatch Date:  Oct 12025 8:50PM

Unit Id : 142460

This Consent to Establish shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time, be specified by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Establish and project proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer| Chittorgarh |
(A): Copy to:-
1 Master File.

Regional Officer| Chittorgarh |
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Government of India
ent, Forest and Climate Change

Assessment Authority)

Ministry of Environm

(State Environment Impact
(SEIAA), RAJASTHAN)

E-mail.: seiaams202 1@gmail.com

- - -
--------------
---------------------------
---------------

Date ot =
F3/SEIAA/(Gen-04)/2024/589/ 112-9 2 9SE7 2023

Member Secretary,
Rajasthan State Pollution Control Board,

Jaipur.

Sub. Decision on Applicability of Environmental Clearance (EC) for M/s Ishiansh Copper
Industries, F-33, 34, 35, RIICO Industrial Area, Soniyana, Chittorgarh — Regarding.

Ref. a. Your letter no. 483 dated 08.09.2025.
b. Letter received from SEAC — 4 dated 26.09.2025.

Sir,

With reference to your communication regarding the applicability of Environmental
Clearance (EC) for M/s Ishansh Copper Industries, located at F-33, 34, 35, RIICO Industrial
Area, Soniyana, Chiftorgarh, the matter was placed before the State Level Expert Appraisal
Committee (SEAC-04) for technical evaluation.

The SEAC-04. after due examination of the documents submitted and the process flow, and
following detailed technical appraisal with expert input, has made the following key

observations:
1. Applicability of EC.

As per EIA Notification, 2006 and subsequent amendments including notification dated
07.06.2024, “Metallurgical Industries (ferrous & non-ferrous)” are covered under Item 3(a)
of the Schedule. The notification stipulates.
o All projects of primary metallurgical industries require prior EC.
+ Secondary metallurgical industries producing toxic metals (Lead, Cadmium, Arsenic,
Mercury, Chromium) require prior EC.

» Processes involving melting of non-toxic metals or only heating with pickling are
exempted/covered under different thresholds.

2. Clarification on Raw Material and Process,

The principal raw material is Blister Copper (D2-96% Cu, 1-2% Fe, traces of Zn, Pb, and
precious metals). Copper anodes are produced from blister copper ingots through pyro-
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metallurgical smelting in TRF furnacc and subscquently refined electrolytically to yield

cathodes of 99.99% purity.
Blister copper is an intermediate product, generally obtained either.
o from primary metallurgical processes (ore/mincral smelting and refining), or

o from scrap-based processes (fabrication scrap, old automobile scrap, domestic

appliances, slags, drosses, foundry ashes, etc.).
Hence, the classification of the activity (primary or sccondary metallurgical industry)

depends on the source of blister copper ingots.

3. Committee’s Observations.

o Ifblister copper ingots are sourced from primary metallurgical processes (ore/mineral
based), the activity shall fall under Primary Metallurgical Industry covered under Item
3(a) of EIA Notificafion, 2006 (as amended 07.06.2024) and shall require prior EC.

. If blister copper ingots are sourced from scrap-based secondary processes, then the
activity may fall under Secondary Metallurgical Industry covered under Item 3(a) and

shall require prior EC if the fuel requirciment is > 0.006 MTPA.

4. Conclusion:
The unit has not specified the source of blister copper ingots (whether primary or

secondary) and has also not provided details of fucl consumption in its submission. Therefore,
the Commiittee is of the view that the applicability of EC can only be adjudged after the unit

clarifies the source of blister copper and fuel requircment in the process.

Decision of SEIAA.

In view of the above, the SEIAA concurs with the obscrvations of SEAC-04 and is of the
opinion that the applicability of Environmental Clearance cannot be adjudicated at this stage
due to lack of sufficient information regarding the source of blister copper and fuel

consumption. The project proponent must submit a clear declaration specifying the source of

blister copper ingots (primary ore/mineral-based or scrap-based), along with details of fuel

consumption in the process.

For your kind information and further necessary action.

Member Secretary, SEIAA



ISHAAN ASSAYFINE INSTRUMENTS.

Plot No. 74, 75, Nandanvan Industrial Park-2, Bakrol Bujrang,
Daskroi, Ahmedabad, Gujarat - 382430.

M.: 7984080794 - Emall : Ishaanassayfine@gmall.com
GSTIN : 2dANXPS0726M1ZB

Date:- 01-Oct-2025

To

Regional office

'Rajasth:n State Pollution Control Board Department

Chittorgarh

Sub:- Self declaration for Consent to Establish

Dear Sir

| am submitting the self declaration for consent to Establish.

Thanks & Regards ﬁ‘ﬁfg

Umesh kumar Soni
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ISHANSH COPPER INDUSTRIES

Reg. Address : J-22, Sharma Colony, 22 Godam, Jalpur Rajasthan - 302019,
Factory Address . F-33,34,35, RICCO Industrial Area, Soniyana, Chittorgarh Rajasthan - 312901.
M.: 7984080794 - Emall: Ishanshcopper@gmail.com

GSTIN/UIN : 0BANXPS0726M2Z4

Self Declaration

| Umesh Kumar Soni S/o Shri Jagdish Prasad Soni, R/o J-22, Sharma
Colony, 22 Godam, Jaipur Proprietor of M/s Ishansh Copper Industries,
Plot No.- 33, 34, 35, RIICO Industrial Area, Soniyana, District- Chittorgarh,

do solemnly affirm and declare as under-

1. That | am responéible for establishing the unit named M/s Ishansh
Copper Industries at Plot No.- 33, 34, 35, RIICO Industrial Area,

Soniyana, District- Chittorgarh.

5 That the raw material blister copper ingots shall be outsourced from
the scrap-based secondary metallurgical processes (fabrication scrap,
old automobile scrap, Smellter slags, drosses, foundry ashes, etc.)

only.

3. That LPG/PNG gas shall only be used as fuel in the furnace and
quantity of the same shall be 0.00000128 Ton Per Day i.e., 0.000384

Million Ton Per Annum.

4 That | shall comply with all orders and directions issued by the State
Board from time to time.

For ISHANSH COPPER INDUSTRIES
UMESH KUMAR SONI

‘FOR, ISHANSH COPPER INDU R

WPROPRIHOR
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THRrET /. 21.04.- 33004/99 REGD. No. D. L.-33004/99
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SHTATIT
EXTRAORDINARY

AT [—EvE 3—39-9E (i)
PART II—Section 3—Sub-section (i)

ST & T
PUBLISHED BY AUTHORITY
q. 55] < fRestt, geare, sadt 29, 2025/5T9 9, 1946
No. 55] NEW DELHI, WEDNESDAY, JANUARY 29, 2025/MAGHA 9, 1946
TN, a9 3T TAaTg TRaa 7T s

CIE R

7E feeett, 29 sAatT, 2025
qr.#1.1. 84(31).— FearT AvF 17 (wguor Famor s A=) afafaa, 1981 (1981 #

14) T 9177 21 F 1T T2 ARAT FT TR FId g0, Fratq TZ07 HF=07 A1 % A1 T20H9F F7 % T4,
et Ron-fFger a9t 2, sraiT-

AT 1
S IEAEET

1. |8 T 3 ITEW.- (1) = fRar [t 1 |@ferea am arg gguor [HEeE (Fgafa g7, 6 AT 7w)
faom fAder, 2025 2

(2) 7 TSI H THTIH T AT H Tgcd il
2. gfvamard. (1) =+ f=or FEod, s 9 & 959 g=rar sofea 7 27,.-
(F) "sferfeam” & arg (s farer s A afafa, 1981 sfsm 2;

753 GI1/2025 (1)
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(@) "FFm T a2 7 T (FFur [arer va [ ataf=aaw, 1974 (1974 F71 6) 1 9127 3 F efiw T
Fea T TEur A= 77 A 2

(3T) “90F" & HEATIOT AT FATITT F7 2 AT T&TT FLeA 2 L1957 ATST gTeT THTA 9 ATHIT 2
(%) "I=T" F T [FAAT F AT AT TIH ATTAT F AL [T T8 AT99T 2,

(T.) "Sf=TRrF 94" | Fls UAT H97 ATHIT 2 St TART T s a1 sAmres Tarei gq 41
STAT g A SATATIHES | AT T390 IS T F2aT 3l

(F) ‘AT, AT, B OMT AT GHEAT TG00 FEE 91 g7 99T-T9T 97 AviEd S
AT FTARATIT T Aot St 2

(@) "ATAT" | A R FEer & A oy At 9 2

(S7) “TT57 AT |/ AT 77 &7 Tuor =y afata @ aiafea 2

(27) I 9r=at AT et % o7 2 o et & woer & o afvefe 72t 2 i arfarffe ar s & ofvafie
& ST F27 A 20T 57 A Aterfaaw @i =9 et § 2= = f

g 2
Al 3 A A B

3. GguTa 8 Arae T T&7 A .- (1) stfef=gw &t g 21 F refiw sfrenfRie d9@= i sy o av
TIATAT HCA & (T TS 2 ToAF ATdad AT FTHAT | (20 70 97 7 F7 JT097 37 396 A=t
A FT @927 497 969 § 20 70 =1 g dafae g &7 919 § 29 Ron-[29 % 997 5 F 999 #
ATATE 75T HEHTT T 6 TS G TATHA, ST AT AHAT 2T, TAT TATAATRE 6 AT Td FIAT AT

(2) srferfaze =t amT 21 & et RtewT=rar srate a9re 211 F =F7 719 T3 TA741 30 T2q1d 6 A4+ 6200
F 1T sraes Yo qa 99 9 B ° 979 Ii99T i ge TaT Fi S|

(3) #farfaTs &t 4mer 21 F Al AFHIS F TATHT F [0 TAF A=A gq A af 72 90 § e 7w
7 faere & FT QA FAT A

qTeoft
. | ATAET FCA A A e g & =9 # fafes fig
(1) (2) (3)
1 AtagTeTaT Aty % 120 ¥ 45 =97 9% Fr e &7 25 g9
2 45 T4t & FEfewm=rar a9y 2= 9% e FT 50 giaera
3 AtIaT=EaT 79Ty 29 F T8 e FT 10099

4. ggufa #r RAfSwwar s@f.- (1) == 39 9gufa, 395 T9W &0 S f aE F 999 997 i
Faty F oo EtesT= 20

(2) o= a9 Ft FAtaaT=rar sata w1 9 g7 Ardad 3 S 97 dfewaw 27 a9 it ata F oo g
ST FHAT, o #1047 F oo "gata g2 56 S & arirE | ATEs=ar 1 0 a9 q1a a9 g1 JA70

(3) u=TAR F oo wgata Mefertad smafer F oo Efewmr gr-
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(F) AT TET & =R §9 F QT § 17 99,

(&) AT T&TT F AT 47 F 7S § 7 q0,

(1) fr s ¥ s w6 A #, T A

(1) e st ¥ sivaifiv s ¥ wrer & afafr A ad

5. Tgata & fore di|-- (1) =amiua a1 §=rtad w7 & oo seafa 2a e 797 99T a1 99 09T 899
T ZTAT AT fif STt 7 g8 Ja=t § aaraiase Fie 7 afes 9287 2rm

(2) fEaTT st # el fAfafEe F woft o F v aftraw 8 sfiv o7 avF, 30 999 | e 918
g1 et b T =Faw T F Feqefia F37 B et 77 a1 97 ©F & F12 a9 JHT T8t
ZR(T, 77 |7 T 91 g Artea T oft v i 2 e

(3) & #FT v 7 T27 5(1) ® et #@97 F ftaw fF=mme dim it =8 7 79 gfq9a |7 aGta+ #i 3t5
TRl 0 ST TR TAT 3T a9 H UF J17 F ATIF gl Tol il o1 T

uiq e AT T | AT 21 T FHT ST A

6. Teufa % T smaea $t st w3 &t wisar| (1) Feafa F © srEes 9 29 99, 1097 a1 J949 T
AT T, U 3T ATAFRTAT & AT, AT ATF9TF 21, e 7 ATTRT F Fa=or F srefi=r e s am
TRAT F7 FT F99 A7 [ F71 F e, sreea § &1 s Eforteat i aear av ey 1 ey w71
% forT o vt srfafes @Atorteat a1 St ame F3 & foro, S us sfeerd it 79 F sraeq+ a1, T
T AT

(2) 3T-977 (1) ® AfEe sfaereT, 37 T, v BT 2979 37 9iam7 FT [ 7T T4 @50
F=|=T | 219, 9 AT 6T S 31aT 3l AT THET & Hiae AT 9T #I19 | -394 (Ffeiied) I
ZTAT BT 3 UAT ATAFTET sraah AT ATaArft & 7= Iwee av gorrierat a1 39 T anr 7 qafaq #r2

TrerT, A=Y 37 377 32T Yo qd F9 6 71 F7 q6dT1 g, o9 98 Aa97F q9274a7 2|

(3) 3T-T7T1 (1) # M afa= T sraes & T off 9vEe #7390 F39 9 929 AeaeF 1 UAT
F AT AT Y THAAT 2T

(4) srage UF ATEFTET & THT GHAT0 IUersd F0IT 47 A F o sf=a =0 7 srageas o+t

(5) 37977 (1) # FATee srfesry, FEeaaor F37 7 I8 AT IHqF THATq, AASH J WiiEgs: =7 7 q7
forfae =7 § UHT s ST 97 TTEC0T & AT 306 THe UH ZEqTao Teqd F9 i AT HT THTT,
o2 a7 sraas &t FF F TAIAATS Aq9TF q9 AT 3T TIAATT ATaaF AT I TTeFa ATHRAT 0
ST AT & FATAT | AT THTN

7. GACTE AT AT JAITAST & forw qreit ggafa i TiEFR.- Gawa T UF =7 A0S F Tae7 & ™0
sterfaaw &7 4T 21 F A= TEHta T2+ F o vwe-seitr gtEFaT aaErs St SeE  aaata
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AT Z1 A9T-A89T 97 TATEMTET TRHFHT UF I+ AT (e T A AT d9a49) a9, 2016 F
TET ATTEHTT 9T T2T9 AT S|

8. agHfa Wa A Ft Fater.- (1) afafeaa i arr 21 F aefi= v sass a7, sraes oty 7 g 7
1= 27 72 7ot ¥ AT saty F draw a7 areet § 9gata 92 A A0 q7 AT SHE AT Ao

qTofy

.4, CIECE] Fafer (R )

A | TGN | g
(1) (2) (3) (4) (9)
1 FATTAT 9 o (0 AgHTd T&TH F7AT AT ATAET SH17 FHIAT 60 45 30
2 | THETAA 2q AEHId WA FEAT AT ATAEH Hh1C FeAT, Tged d17 90 60 30
3 HEHTT FT T 20T T FEeame a7 Fomes it agafa T FArar | 120 60 30

ATAEA SHTL HIAT

(2) 7tz Fgata F o7 sraes U7 =g a1 g1y 39-997 (1) ¥ wefiw fAfAtae sater % fiqe [ 9287 o
STET 2, a7 qT9e 7 99T 15 F qefie i ww iy At afuta w5 st G S a=wwm, S srawy
it wrie &1 a7 819 79 F a7 s Foem w4

(3) 72 IT-97T (2) F AT A AT ATAZA F HIHS § 7757 q1S F7 Ta+T Ai=d HIHA FT ATHIT & G0
e FAT

4) Ftafa U e U AT F39 99T, AT T2 FE AT AT9ET SH FF | @ & FT 97 @
ﬂﬁ?ﬁwaﬂﬁm$wmﬁﬁﬁ=ﬁ TET =T ATITHAE FTEATS T HBITLIT FAT TAT T
s vF [orr it Sarer £ /it Afafaaw 1 g 399 F wdi= gataa Ara=onas ATEFEE 5
T ATATHTH F Ieera FT ATHAT TEqq FA 1 AT FEwreer 7 T

AT 3
A 997 & STIAT F49 & [0 geee

O. TITH & T I WIHAT.- (1) F¥alT ALHIT & A H, AT AT A< FTARTT TF647 | g0 S
AT ASATIAF FAFTH FT 419 | T@d g0, T #4719 97 =i 997 #iha F97 97 TTaa g ar ST T
o FaEaefter &y, S TP TN, ATATLOAT, STRSTHAT AT [Iracd Fqea] Ff Jierd a1 1 79

(2) srenfrE T, TATRATE FearT TR AT TS G4H1T AT 9 047 T9T9, g7 it
HTET HTAGST FT ATITAT FHLATI

(3) =TT Ha= =AM Fd 797 [Aefertad =aw g a970 =T S0, F97dq:-

(%) Frferias w=st & s S it TTIAT F QT § 156 AT & AT Tdal o (AFhT
(A7 BEF/TITRTA/ATA ¥@T) Fi FFeaw #1497 9-

(i) =TT STt 3, i e o
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[9T7 [I—37E 3(i)] T &1 1579 . AFTHTIOT 5

(ii) AT -
() ATZHATAT IHST F AAA H, T2 {2 T T,
(@) faar afzamdt IS % qraa 1, 9 #ie 7 97

(iii) 22T =T, i Wrew & v

(@) Fefertara wast F i 9497 % JrHa § adt, Geqtors G079, T 20, [Iarieas a1,
TP AT, AT a4, a9 7 -

(i) ST T&97 %, 79 A7 {eT 7 99
(ii) AT TR F, 2T AT 2T 7 99
(iii) 41 T=9 &, U |7 {2 7 w7

() 717 ATE T ARt Fa G st @29 s fAfeen, ARt e At qo afagmmrs w1
AITAT FTl

() A=ATRF FIT * #AF H 6T [0 a1 TTHIaF T THET (F21H) AT FT JIET Azl 3T
ST

AT 4
YA W&, THIL AT T HLAT

10. TITIAT FA & forg qgafa &= FeAT.—- (1) Afefeg 7 gy 21 F 9= sfrentrs q9= it 2
F2A & (oT0 AEHTT 2 3T aArdad TeT 1 § &3 S i 3949 s 697 7 @990 g6 997 39+
AT 90 G4 29 T9T A 697 % A 29 F 79 A1, srgiashrenor, Ieq18 a7 IHAT § TRaad &
AT | e T Terr g

(2) &A= 795 977 9 F A ATA T2 AT Haell ATAES] ! STITAAT FHLIT|

(3) Tt oft sfremfars s 7 fe-a=T &=t a7 wiaatea a1 [ivg e § wnfia w1 1 aquts 987 6
ST

(4) FEHI = o1 AT=es I 219 92, 757 dTS A0 T ATewTT 7, TAT97%F UH ST ATeF1AT F A7,
AT AT AT o 0= et =79, STg AT TR F7 2197 e 37 [Fear #77 # o, sraes
H 47 72 fAtorfeat £ gear av d=a4r 1 T w9 F oo ar vt sfafew Jfoteat ar s w2
F foro, ST o aferardT Y T ¥ sraegs 2, Tt #7 aEm

(5) 3T-97T (4) F &= 27 w7 e & s 9w artaf=am v gy 21 FF 3797 (4) F 94w Rt
Tl & HTT AZHID T&TH i AT, AT -

() 7T ATE ZTT A SR G AT R T SR AT fr AT 5 AT e
& SreTfirT A AT T AT

(i) == IUEET F ET HHT qEE B H 7@ ST
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(i) =9 599 | ST q1S FIT AqANRT AFEaT arelT =HaT, sEr @ AraeT 21, vE qivEe § w4
F¥ ST, AT

(iv)  7To7 a2 3197 30 "Aag ¥ ARy & s gt vt e o)

(6)  =U-97 (5) ® FATRTRE gat it AITAAT TS ATS g0 29 Had § ARGt UHT Aty F diae i
STORT

11. YT g TeHid W& AT — (1) TF F7 =00 G497 F sraverg qguor H=a=rr gt * 79
FATOT 21 79 A7 T=19 & o0 3377 27 19 % 77, ATeranft 1 y=rew F foro agata gr5 F91 26

(2) srfarfa=w 1 91T 21 F AT AATNF TAT FT TATAT FA Al G2H1d FT TAF ATdaT T8T 2 H FAT
zrr A e Fetertea fEaeor 237 grm gt Fwfertea R & a9rg y=rew i g8 95891 F99 29
6T T A FAT 2R, AT -

(F) TATTAT it TEATT § I 1 AT ot 7 Ao e,
(@) TATEToT S, 7t @y 21, # At aat i aqareET e

(3) T=TAT & HEHTT F &0 e 99 Z4 9T, ST q15 A9 AT ATEEET 7, TIATETE UH a4
ATEHRTIAT % AT, ATASF AT ATTAT F AT AT FATT IT T T 31T F4F A (A2 F4A9 F
oo, smaes | &7 w2 FATOTET i Aear A1 =g FT a9 F9 F forw ay vHr et @fotear
ST STH 7 o for, ST 08 Stesmr T it 7 | dra93q 21, A f=4h FT T

(4) S =Th T, IT-077 (3) F oAl &7 72 Fare % areme w7 afaf=as $ g7 21 Fif 37477 (4) F e
THTAT hl AgH A (AT Ed gar & J7F T&T9 ] AT0IT, AT -

(i) TT9T AT FIT AqATed UH ARt arer FeEeor sueee 39 afvae § y=ioa o o s
FRIRT 74T TAT 2T

(ii) FErermTe fRa=or suese, 7f% #1221, 7 9T TS F AR & (947 gheatad a7 gfaeanfua 721
ERUEILSF

(i) &= (i) a1 @2 (i) ¥ FAATee FE=07 3Teat #7327 997 9975 #919 § @1 ST,

(iv) TT57 a1 T TATHAITad fAfH=r aret =Ht, 2T @R 21, F7 9aT § J9749 7 Ta7Eni
T STORIT: F4T 39 AT T99 ISt (FRTETHT ST 7 STST ST

(5) IT-UT (4) F HETHT 9TAT Hl ATITAATIST AT 51T 30 a9 | fAftae safa & daqe F71 gri

(6) HHTAR T AEH{d | AgATT Fir FAferwT=ar sraty Ffase i sroefy

12. T g TeATd HT AAAIHC. - (1) srferfaze Fi amr 21 %a&ﬂﬁﬁmﬁmﬁ%aﬁ:ﬁaﬂw
F T wors sraed 9= 2 ® &FAr S 67 z9s [utetEd F7 @a9r R 97 =9 2 9gdid ©
TR0 F form &y ot 5o 2R, J9ia-

(F) TATA *l AgHId |/ AL adt F7 ST e

(&) TFTEOT =i, TS @0 21, § [Heitd adqi F7 aqarear e

() TETEeT (F7EAT) fFw, 1986 F srefie 77 fAtAtae wxaveia A= weqa F:4T;

() TEATATE AT AT AT (TFGF AT I Aranre=) Faq, 2016 F i 797 AfFAEe
ariae Aot Teqa F3AT; A7

(%) FEATAHTT ST, ITATEA AHaT, T 91, IS H Filg Tadd dal Hed gl JTIo7|
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(2) THTAA FT AT F AHIHCT & o0 AT ITH B9 T7, 7757 915 A9 T ATEFRET F, TATHITF
UH AT ATAFTAT 6 AT, A= AT ATTART F == et 2qme 71 7= 7 270 F74 7 [aeon
Fo o oo, sreaes 1 27 5 f=Aforteat & aerar av srerer F1 gea F9 F o ar vy et Efotea
T SATHHTET ITH T4 & (10, T UH ATAHRTT 1 T H ArG97F 21, I3 7 T

(3) e =T #l, IT-T77 (2) F redie &1 T e % e o ATa=as F 9mr 21 7 IT4T (4) F Fedie
et aat F 91 T it GgHd TaT9 Fir A0, A7 -

(i) T1ST AT ZIT AATAqHad UH FAfazer arer FEe=or 3rewt 39 7ia T § =91iad 0 ST 2
TR AT 4T 2

(ii) FErermme fRerror Suee, 7f% #1227, 7 T G5 F AqHIEA & (=947 greatad a7 gfaefia 72t
fe ST,

(iii) == (i) a1 @% (i) ¥ AFAEe [T 3T Ff g7 997 q97% #47d § T@T S,

(iv) 15T AT FTT AqEiiad et & dqame ==t sgr ot @ 21, #1 9hE § 9= @)

TTETE (AT SO F9T 39 AAATST AT ST (HTLTHT TOTAT § FATET JT0T

(4) 3T-U7T (3) H FafHa ol it AITAATIST TS g7 29 Fad ¥ A7a vt safer & fiaqe i Jros
(5) W= FT TS FEATT | AgHIG T [EfgwTar e 7 S

13. Hgafd q THE X T AT~ (1) 7 a1z, o =fer & oo agafa & vt o, 39 sate £ gy
TR A E R AT T aEaR S, R fmadi s afm e A i e am ™
TATHHCOT F4A | THIE FHL THT|

(2) Trzata &1 Fetertaa § & BT of sy a7 23 97 w7 BT ST 9969, J9iq -
(i) == S J97 UH =i 997 fit Fqeqd 7 gaiad AHasi 7 000 Tal 57
(ii) T FrEHta FT oAt dr AATTAT 7 Y A0,
(iii) & AT FH (T & AT a1 0 SFITAT 7 il JT0;
(iv) ST ITAT 3T 39 T9T99 § Tad 3 I
(V) TSI AT 1 AITAA A 360 ST 9T FAT 97 TZO07 272707 ITE62, T-20759 (TSI )
eqat fAeEor yorrferat ar B s Ratha soeer anf? i 599 599 ¥ 3w 29 1w
(vi) =TT & e, Rer-fAgert, afde=mre S qamE T=es Gt # ST gl o
ST 770

(Vi) THTETOT T HTHE FETEST T T ATT T a7l ATTUE AT IS F1 ATHCHF dga1d g
o

(viii) FereaT Tfea 2 9 S afommeasT frermme yorfert s aatawor #1 afy ag= 2,

(ix) Tt AT |7 =) fAter = srefter Fom-srotera e |7 e, TETer giagid ar 39 T v
UGIEEREREEIC R ES

(x) et 547 F1 et Ao 9= § yeartag & s 3 =i & 59 07

(xi) ST F23 & Haiad Aq0 AT IT ST ATARET To5qad Fed AT (AT AT Ageaqor 927 il
IEA IS LR RS

(xii) TelT T 37 aT] 94T 3 [ETET & SUa) 7 3eaad 0 J74 97

(3) TEHTT & | THIT AT T2 T4 | Tgd FaTad 21k Fl qAaTs F1 3r+d Aq9< (& dT JT0T|
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(4) F2HT 3 | ZHT AT TZ F2A F FILON H1 (ATGT T H 1 4T ST 317 7 27176 Ft qagq4iq a4 &
TR AT AT 2, 3, TA=G, =97+ fAaer % @y fatdaa qi=a B smom

HEATT 5
IERRSEIRITIE]

14, T @< $t Aot gfafa--- (1) oo =7 o Ffateteas azen aret s [T atafE 2= =
29T F F1ATFa9 Ff 2@ AT FET I, T979-

(F) TATELO, qF AT FTAATE TAGT HATAT H TG T F AL qi=F T H4F qi=94, ST
gty T qataa 17 3389 21 - AT

(F) F=AIT q12 F Aae A4 - Ha,

() A 57 ATST F HEew AtEa, o2 Fr qvE d19 ad i saty F oo w7 At
FAT - A2

() 5 ALHIL T JqATEA | GiATT g7 T 3177 980 T Fgarira 47 S J46m

(2) fRrrT | fata it g 9 wE= § F97 7 FH 0F 5% 2000

15. =7 @OF A=t afafa---(1) o w97 97 Fafetad gt aret v AT aiata 0 T [
F FIATEAT Fl 2@ AT AT T390, AT 3-
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AT T F4T, |6 A=

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New delhi, the,29" January, 2025
G.S.R. 84(E)- In exercise of the powers conferred by section 21A of the Air (Prevention

and Control of Pollution) Act, 1981 (14 of 1981), the Central Government, after consultation with
Central Pollution Control Board, hereby makes the tollowing guidelines, namely: -

CHAPTER 1
PRELIMINARY

1. Short title and commencement. - (1) These guidelines may be called the Control of Air Pollution
(Grant, Refusal or Cancellation of Consent) Guidelines, 2025.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Definitions. (1) In these guidelines, unless the contest otherwise requires, -
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(a) "Act" means the Air (Prevention and Control of Pollution) Act, 1981;

(b) "Central Board" means the Central Pollution Control Board constituted under section 3 of the
Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974);

(c) “Fee” means fee charged by State Boards for granting consent to establish or operate,
(d) "Form" means a form set out under the First Schedule appended to these rules,

(e) "Industrial plant” means any plant used for any industrial or trade purpose and emitting any air
pollution into the atmosphere;

(f) ‘Red’, ‘Orange’, ‘Green’ and ‘Blue’ are categories of industrial sectors / activities as categorised
by Central Pollution Control Board from time to time.

(2) “Schedule” means a Schedule appended to these guidelines;
(h) “State Board” includes the Union Territory Pollution Control Committee.

(1) The words and expression used but not defined in these guidelines and defined in the Act or rules
shall have the meaning respectively assigned to them in Act and rules.

CHAPTER 2
APPLICATION FOR CONSENT AND FEES

3. Form of application for consent and fees. - (1) Every application for consent to establish or
operate an industrial plant under section 21 of the Act shall be made in the Form set out under the
First Schedule and shall contain the particulars of the industrial plant and such other particulars as
set out 1in the Form and also shall be accompanied by the fee as specified by state government or
Union Territory Administration, as the case may be in accordance with provisions of para 5 of these
guidelines.

(2) Every application under section 21 of the Act shall be provided five per cent rebate on fees for
submitting application for renewal of consent to operate four months prior to the expiry of the
validity period.

(3) Every consent renewal application under section 21 of the Act shall be liable to pay late fee, at
the rate specified in the Table below:

TABLE

S1. No. [Period of applying [One time additional fee as late fee
(1) (2) (3)

1 etween 120 - 45 days of the validity 25 % of the fee. |
2 Between 45 days to till the validity 50 % of the fee.

3 fter expiry of validity 100 % the fee.

4. Validity period of consent. - (1) The consent to establish shall be valid for a period of five years
from the date 1t 1s granted.
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(2) The validity period of five years may be extended by a maximum period of two years, if an
application 1s made in this regard, thereby making the total period of validity seven years from the
date of grant of consent to establish.

(3) The consent to operate shall be valid for a period of-
(a) five years, in case of industrial plant of red category;
(b) ten years, in case of industrial plant of orange category:
(c) fifteen years, in case of industrial plant of green category.
(d) Additional two years, 1n case of blue category

5. The fee for Consent --- (1) The fee for consent to establish or operate shall be specified by the
state government or union territory administration which shall not be more than that specified in the
second schedule.

(2) The amount of fee specified under the Second Schedule is the upper limit of such fee and the
State Government may prescribe any lower amount of fee in this regard and there shall be no lower
limit for fee, which may be of any level.

(3) The amount of fee shall not be increased by more than ten per cent from the existing amount of
fee within the limit prescribed in para 5(1) and shall not be increased more than once in two years:

Provided that the amount of fee may be reduced any number of times.

6. Procedure for making enquiry on application for consent. (1) On receipt of an application for
consent, the State Board may depute any of its officers, accompanied by such other officers as may
be necessary, to visit and inspect any place or premises under the control of the applicant or the
occupier, for verifying the correctness or otherwise of the particulars turnished in the application or
for obtaining such further particulars or information, which in the opinion of such officer are
essential.

(2) The officer referred to in sub-paragraph (1), for that purpose, may inspect any place or premises
where solid, liquid or gaseous emission from the chimney or fugitive emissions from any location
within the premises are discharged, and such officer may require the applicant or the occupier to
furnish to him any plans, specifications or other data relating to control equipment or systems or any
part thereof that he considers necessary.

(3) The officer referred to in sub-paragraph (1) shall, before visiting any of the premises of the
applicant, give notice to the applicant of his intention to do so.

(4) The applicant shall furnish to such officer all information and provide all facilities for inspection
as reasonably may be necessary.

(5) The officer referred to 1n sub-paragraph (1) may, before or after carrying out the inspection,
require the applicant to furnish him orally or in writing such additional information or clarification
or to produce before him such document as he may consider necessary for the purpose of
investigation of the application and may for that purpose summon the applicant or his authorised
agent to the office of the State Board.
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7. Common Consent and authorization for hazardous and other wastes. -A single-step
procedure shall be adopted for granting consent under section 21 of the Act along with authorization
under the Hazardous and other wastes (Management and Transboundary movement) Rules, 2016,
as amended from time to time, for managing hazardous and other wastes.

8. Period for granting consent. - (1) Every application under section 21 of the Act shall be granted
or refused consent from the date of receipt of application in all respects within the period specified
in the table below:

TABLE
_— Period (in days)

S1. No. |Application Red Ia*}:; nge [Green

(1) (2) 1(3) (4) 5)

L |Grant or refusal of consent to establish 160 145 130

2 Grant or refusal of consent to operate, first90 60 30
time h

3 Grant or refusal of renewal of consent or{l20 60 30
expansion or amendment

(2) In case the application for consent 1s not decided by the State Board within the period specified
under sub-paragraph (1), the case shall be referred to State Level Monitoring Committee constituted
under paragraph 15 which shall dispose of the application within thirty days from the date of its
receipt.

(3) In case of an application falling under sub-paragraph (2), the Member Secretary of the State
Board shall present the case before the Committee.

(4) While deciding on such application, the Committee shall look into causes of delay in grant or
refusal of the consent and recommend appropriate disciplinary action where the reasons of delay are
not justified and the State Board shall comply with such decision. The Committee may also
recommend presenting the case for contravention of the Act before concerned adjudicating officer
under section 39B of the Act.

CHAPTER 3
CRITERIA FOR ESTABLISHMENT OF INDUSTRIAL PLANT

9. Procedure for selection of location. - (1) Restrictions on establishing an industrial plant at a
location may be imposed taking into account the technological and scientific developments that have
taken place in industrial planning and manufacturing process in order to protect the sensitive areas,
such as national parks, sanctuaries, wetlands and archaeological monuments.

(2) The industrial plant shall comply with respective criteria fixed by the Central Government or the
State Government or the Union territory Administration, as the case may be.

(3) While establishing an industrial plant, the following minimum distance shall be maintained,
namely:-
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(a) from the nearest boundary of surface water body (flood plain/ HFL/Red line) as per the revenue
records in case of industrial plant of-

(1) red category, beyond five hundred meters;
(11) orange category,

(A) with effluent generation, beyond seventy-five meters;
(B) without effluent generation, beyond thirty meters;

(i11) green category, beyond thirty meters:

(b) from the settlement, educational institute, worship place, archaeological monuments, national
park, reserve forest, heritage site, in case of industrial plant of-

(1) red category, beyond five hundred meters:;
(11) orange category, beyond two hundred meters;
(111) green category, beyond one hundred meters.

(¢) The State Board shall ensure that other laws, rules, and regulations, and notifications are
complied with by the industrial plant.

(d) The natural or storm drain passing through the location of industrial plant shall not be disturbed.

CHAPTER 4
GRANT, REFUSAL OR CANCELLATION OF CONSENT

10. Grant of consent to establish. - (1) Every application for consent to establish an industrial plant
under section 21 of the Act shall be made in Form I and shall contain the particulars of the industrial
plant and also shall be accompanied by the fee for new plant and in case of expansion,
modernisation, change of products or process before commissioning of the industrial plant.

(2) The industrial plant shall comply with criteria relating to location specified under paragraph 9.

(3) No industrial plant shall be allowed to set up in non-conforming areas or restricted or prohibited
areas.

(4) On receipt of an application for consent, the State Board may depute any of its officers,
accompanied by such other officers as may be necessary, to visit and inspect any location, place or
premises under the control of the applicant or the occupier, for verifying the correctness or otherwise
of the particulars furnished in the application or for obtaining such further particulars or information,
which in the opinion of such officer are essential.

(5) Consent shall be granted with following conditions under sub- section (4) of section 21 of the
Act, based on the report made under sub-paragraph (4), namely:-
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1.  the control equipment of such specifications as the State Board may approve shall be
installed and operated in the premises where the industry is proposed to be carried on;
1. the control equipment shall be kept at all times in good running condition;
1.  the chimney, wherever necessary, of such specifications as the State Board may approve in
this behalf shall be erected in such premises; and
1Iv.  such other conditions as the State Board, may specify in this behalf.

(6) The conditions referred to in sub-paragraph (5) shall be complied with within such period as the
State Board may fix in this behalf.

11. Grant of consent to operate. --- (1) Once the industrial plant established with the requisite
pollution control system and ready to operate, the occupier 1s required to obtain consent to operate.

(2) Every application of consent to operate an industrial plant under section 21 of the Act shall be
made in Form II and shall contain the particulars of the following and also shall be accompanied by
fees for grant of consent to operate, with the following reports, namely: -

(a) Compliance report of conditions stipulated in the consent to establish;
(b) Compliance report of the conditions stipulated in the environment clearance, if applicable.

(3) On receipt of an application for consent to operate, the State Board may depute any of its officers,
accompanied by such other officers as may be necessary, to visit and inspect any place or premises
under the control of the applicant or the occupier, for verifying the correctness or otherwise of the
particulars furnished in the application or for obtaining such further particulars or information,
which in the opinion of such officer are essential.

(4) Consent to operate shall be granted with following conditions under sub-section (4) of the section
21 of the Act, based on the report made under sub- paragraph (3), namely:-

1.  the control equipment of such specifications as approved by the State Board shall be operated
in the premises where the industry is carried on;
1.  the existing control equipment, if any, shall not be altered or replaced without the approval
of the State Board;
1. the control equipment referred to in clause (1) or clause (i1) shall be kept at all times 1n good
running condition;

(iv) chimney, wherever necessary, of such specifications as approved by the State Board shall be
operated and maintained in the premises; and shall be connected to online continuous emission
monitoring system, as applicable.

(5) The conditions referred to in sub-paragraph (4) shall be complied with within such period as the
State Board may specity 1n this behalf.

(6) Consent to operate granted shall specify the validity period of the consent.
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12. Renewal of consent to operate. - (1) Every application for renewal of the consent to operate
under section 21 of the Act shall be made in Form II and shall contain the particulars of the following
and also shall be accompanied by fee for renewal of the consent to operate, namely:-

a. comphance report of conditions stipulated in the consent to operate

compliance report of the conditions stipulated 1in the environment clearance, 1f applicable

c. submission of Environmental Statement as specified under the Environment (Protection)
Rules, 1986;

d. submission of annual returns as specified under the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016; and

o

(e) declaration on no change in the manufacturing process, production capacity, pollution
load, emissions.

(2) On receipt of an application for renewal of the consent to operate, the State Board may depute
any of its officers, accompanied by such other officers as may be necessary, to visit and inspect any
place or premises under the control of the applicant or the occupier, for verifying the correctness or
otherwise of the particulars furnished in the application or for obtaining such further particulars or
information, which in the opinion of such officer are essential.

(3) Consent to operate shall be granted with following conditions under sub-section (4) of the section
21 of the Act, based on the report made under sub- paragraph (2), namely:-

1. the control equipment of such specifications as approved by the State Board shall be operated
in the premises where the industry is carried on;

11.  the existing control equipment, if any, shall not be altered or replaced without the approval
of the State Board;

1. the control equipment reterred to in clause (1) or clause (11) shall be kept at all times in good
running condition;

iv. chimney, wherever necessary, of such specifications as approved by the State Board shall be
operated and maintained in the premises; and shall be connected to online continuous
emission monitoring system, as applicable.

(4) The conditions referred to in sub-paragraph (3) shall be complied with within such period as the
State Board may fix in this behalf.

(5) Renewal of Consent granted shall specify the validity period of the consent.

13. Refusal and cancellation of consent. - (1) The State Board may cancel such consent before
expiry of the period for which it is granted or refuse the renewal of the consent expiry if the

conditions subject to which such consent has been granted are not fulfilled.

(2) The consent may be refused or cancelled on any of the following grounds, namely: -

1.  the industrial plant does not satisfy the criteria relating to location of such industrial plant;



181

40 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]
ii.  non-compliance of conditions of such consent;
1i1i.  non-compliance of the conditions under the prior environment clearance;
1v.  variation in their process and its operations;
v. non-compliance of the emission standards and failure to upgrade the air pollution control
devices, fugitive emission control systems or any other prescribed equipment, etc.;
vi. non-compliance of court directions, guidelines, notifications and standard operating

Vil.

procedures:
accidental discharges of effluent or emission causing grave injury to the environment or
human health;

(viii) occurrence of accident resulting in damage to the existing systems and environment;

(1X) non-payment of any fee, environmental compensation or bank guarantee as may be required
under any law for the time in force;

(x) industrial plant 1s proposed or set up 1n a prohibited area;

(xi) submission of incomplete information or false information or concealment of any material

facts pertaining to the industrial plant;

(xi1) violations of the provisions of any other applicable rules and regulations.

(3) Before refusing or cancelling a consent, a reasonable opportunity of being heard shall be given
to the person concerned.

(4) The reasons for refusal or cancellation of the consent shall be recorded in writing and duly
communicated to the person to whom the consent is refused with necessary directions, as deemed

fit.

CHAPTER 5
MONINTORING COMMITTEE

14. National Level Monitoring Committee. - (1) A monitoring committee at national level
consisting of the following members shall oversee and monitor the implementation of these
guidelines, namely: -

Additional Secretary or Joint Secretary to the Government of India in the Ministry of
Environment, Forests and Climate Change, dealing with the Act-Chairman;

Member Secretary of the Central Board — Member secretary

Member Secretaries of five State Boards to be nominated by the Central Government by
rotation for three years -Member.

any other member as may be co-opted by the committee with the approval of the central
government.

(2) The monitoring committee shall have at least one meeting in every quarter of the year.
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15. State Level Monitoring Committee. - (1) A monitoring committee at state level consisting of
the following members shall oversee and monitor the implementation of these guidelines, namely:

-

a. Secretary to the State Government in-charge of the Department of Environment of the State
or Union territory- Chairman;

b. Member Secretary of the State Board- Member,

c. An officer of the state Environment Department nominated by state Government — Member
Secretary

d. Regional Director of the Central Board having jurisdiction - Member.

(2) The monitoring committee shall also dispose of the matters presented before it.

(3) The monitoring committee shall have at least one meeting in every calendar month.

CHAPTER 6
MISCELLANEOUS

16. Portal for implementation of these guidelines. - The Central Board, in consultation with the
State Boards, develop an online portal for the purposes of these guidelines, preferably within six
months, and not later than one year from the date of notification of these guidelines.

2) After the portal 1s operational, all applications for grant of consent under section 21 of the Act,
its renewal, verification, site inspection, refusal or cancellation, shall be processed and disposed of
only through such portal, in all states and union territories.

(3) Till the portal becomes operational, applications for grant of consent under section 21 of the Act,
including its renewal, verification, site inspection, refusal or cancellation may be processed through
the existing arrangement in accordance with these guidelines.

(4) The portal shall act as a single point data repository with respect to management and
implementation of these guidelines.

(5) The Central Board may charge five per cent of the fee received with applications for consent to
establish and operate, as service fee which shall be credited to the fund of the Central Pollution
Control Board in accordance with the section 33 of the Act.

17. Additional conditions. The State Board may incorporate additional conditions in the consent in
accordance with local conditions and policies, but shall not relax any of the conditions or standards
specified in these guidelines.

18. Violations. -- In case of failure to comply with any of the provisions of these guidelines, the
person in violation shall be liable to action under provisions of the Act.
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THE FIRST SCHEDULE
[See paragraphs 2(1)(d), 3(1), 10(1), 11(2) and 12(1)]
FORMATE FOR APPLICATION
FORM I
|See paragraph 10(1)]

APPLICATION FOR CONSENT TO ESTABLISH AN INDUSTRIAL PLANT, UNDER
SECTION 21 OF THE AIR (PREVENTION AND CONTROL OF POLLUTION) ACT, 1981

From

To

The Member Secretary

------------------ State Pollution Control Board / Committee
Sir,

I / We hereby apply for consent to establish an industrial plant under section 21 of the Air
(Prevention and Control of Pollution) Act, 1981, (14 of 1981) or for consent to amended product,
operation or process, or treatment and emission of air pollutants.

from a land / premises owned by M/s.

at location

as per the details given below:

TO BE FILLED IN BY APPLICANT
PART A: GENERAL

S. No. |Required Details |
1.0 Project Details : ) |

1.1 [Name of the Project / Industry /|
_ [TSDF _
1.2 |Project Proposal : [New / Expansion

1.3 [Details of Environment Clearance |_
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.4 |Address of the Site / Unit Plot / Survey No
Village
Tehsil
District
State / UT
Pin code

2.0 [Details of Applicant / Occupier:

2.1 |Name of the Applicant / Occupier |:

2.2 |Designation

2.3 [Nationality of the Occupier

.4 ICf:;nrre<;]:u::uru;len::e Address Plot / Survey No/:
Street Name
Village / Town / Cityy|:
Tehsil /Taluk :
District
State / UT
Pin code

2.5 [Contact Details of Plant Head with]: Name &|:

Alternate details Designation:

e-mail address

Landline Number

Mobile Number

=TS =T =N =

9.

3.0 .Legal Status of the Company :

Individual / Proprietary concern /|:

Partnership firm/ Joint family
iconcern /  Private  Limited
ICompany / Public Limited
ICompany / Foreign Company /
Limited Liability Partnership.

Authority shall be mentioned.

Note: Registration Number and|

3.2

ICentral Govt. / State Govt./ Centrall: |

PSU / State PSU / Joint Venture
(Pvt. + Govt.), (Govt.+ Govt.),
(Pvt.+ Pvt.)

4.0

[Location of the Project / Indust

4.1

[Location

4.2

Bounded Latitudes (North)
( 8 digit after decimal)

/ Activity :
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4.3 |Bounded Longitudes (East) : [From
( 8 digit after decimal) To
4.4 |Located in Eco-Sensitive Zone of]:
Protected Area, Coastal Regulation
Zone, Biosphere, Reservorr,
Forests, Mangroves, Rivers,
Archeological monuments,
(Critically Polluted Area, Non-
attainment Cities, Polluted River
IStretch, Hill stations (altitude >
1600M), Major towns and Cities
“.S5 [Survey of India Topo Sheet):
Number
K.6 |Land details (as per Panchayat,): JOwned / Leased
'Tehsil, District) Total Area in Ha
a. Non — Forest in Ha
b. Forest in Ha
Annual Lease Value, in case 011:
Leased 1in Rs.
Build up Area in Sq. M.
Green Belt cover in % of totall:
area
1.7 |[Extent of Land in Sq. m Own-Agricultural
Industrial
Converted
Industrial Area
c. Applied and  notf
allotted
d. Applied and allotted
e. Leased
5.0 Category & Classification of the Project / Industry / Activit
5.1 |Category of Industry (Red, Orange,|:
and Green) Pollution Index
5.2 [Industrial Sector / Type _
5.3 |Grossly Polluting / 17 Category /|:
|Others
5.4 [Scale of Industry based on Capitall: |Total Capita] Investment (Rs.) [ | |
Investment (Micro/ Small /| |Scale / Classification
Medium / Large)
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5.5 [Products / By-Products|: [Products / By-products - _|Capacity
manufacturing capacity (TPD / ;
'TPA) :
|
5.6 |Raw Materials /I |[Raw Materials : [Consumption
IChemicals Consumption
for manufacturing capacity (TPD
& TPA)
5.7 |Brief manufacturing Process with|: To be Annexed
process flow chart and Material
Balance, Advantage of
[Technology etc. _
5.8 |Date / Expected date off:
icommencement of production _
5.9 |Number of people to be employed|:
/ employed
5.10 (Industry Shifts / Weekly oft Shifts (I /11 /11l ) & in Hours |:

Weekly off in days

5.11 [Use of Hazardous Chemicals as per-:

MSIHC Rules

5.12

'Insurance under PLI Act, 1991

Chemicals Storage [Daily
No Code |capacity |consumption

a. Policy No. & Year for which taken:
b. Insurance Company:

c. Validity:

d. Indemnity Limit (Rs) :

e. Contribution to ERF (Rs):

PART B: WASTEWATER ASPECTS

6.0 [Water Consumption and Wastewater Generation

6.1 |Source of Water - |Ground Water / River / Industrial Estate Supply /

_ _ | _|Private Tanker / Sea / Recycled / Any other, if any

6.2 |Authority Granting permission|: |[Authority:
& Quantity permitted | |[Quantity :

6.3 |Water Consumption (KLD) forf:
imanufacturing capacity |

6.4 |Water Usage fory: : IKLD
manufacturing capacity.| |Domestic ;
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I(Attach Water Balance| [Process
showing quantity with TDS at| |Boiler
different points) Other Utilities (pl. specify)
6.5 [Wastewater Generation (KLD).: KLD
lfor manufacturing process |
Wastewater from  various|: Purpose : |KLD i
sources Domestic
Process : | .
Boiler :
Other Utilities (pl. specify) | |
6.6 |Wastewater Treatment systems|: |Type of Effluent KLD reatment System
Bio-degradable [ |
Non-
Biodegradable
Boiler blowdown |:
Others Utilities
Any other |
Total : ‘
6.7 |[Details Sewage Treatment|: [S.No. |Capacity of STPs KLD
Plant(s) 1
2
Mode of disposal of treated| |
_ ffluent |
6.8 F)etails Effluent Treatment|:
Plant (s)
Mode of disposal of treated|: |
ffluent
6.9 apacity of treated effluent|:
_ Eump, Guard Pond, if any
6.10 [Schematic diagram of thel: [To be Annexed
treatment scheme with inlet /
utlet characteristics of each
_ unit operation / process |
6.11 |[Name of River / Creek, Estuaryj:
Drain (owner of sewer) / Sea /
LLand / connected to ETP | |
6.12 |Any relevant information not|:
overed in the above items
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PART C: AIR EMISSION ASPECTS

(Information required in case of industrial establishments having chimneys)

7.0 [Type of Fuels

|TPD for manufacturing capacity

7.1 [Fuel Consumption per Hour and|:

ICoal

_Diesel

Furnace Oil

Natural Gas

Wood

(Others, 1f any

7.2 |Details of Stack (Process, fuel, f).G):

4

a. Number of stacks and vents with height and diameter (m)

b. Quality and quantity of stack emissions from each stack and vent

c. Major industrial processes / sources of fugitive emission

d. Brief account of air pollution control units to deal with the emission

IStack|Attached |FuelHeight [Diameter [Pollutants|Control Port Hole &
to (m) (m) system Platform
+ 4
T
53 A. G. Sets S.No. |KVA |Acoustic status Height (m)

lcovered in the above items

7.4 |Any relevant information notf:

PART D: HAZARDOUS WASTE ASPECTS
(Information required in case of industrial establishments generating Hazardous Waste)

8.0 [Hazardﬂus Waste Management

waste

8.1 |Process generating Hazardous|:

. |Process

Clause o
Schedule I
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|
82 |Consent /  Authorization]| S. No. Activity : [Please tick
required for . |Generation

2. [Collection ]

3. |Storage

4. [Transportation L]

5. |Reception

6. |Reuse ]

7. |Recycling

8. |Recovery

9. |Pre-processing

10. |Co-processing

11. |Utilization

2. [Treatment

13. |Disposal

14. |[Incineration

8.3 [Technical  Capabiliies /: [S.No. _ |Capabilities
Facilities . |Storage Area

2. |Storage Quantity
|

3. |Method of storage '

4. [Special  handling]:
Irequirement‘ if any |

5. |Emergency
Response Procedure

6. |Leachate treatment |:




190

[9TT [I—37T 3(i)] T T AT AATHTIOT 49
84 [Nature (Characteristics off a. Handled per annum:
wastes) and quantity of waste b. Stored at any time:
8.5 azardous and other wastes|:

enerated as per these rules
from storage of hazardous
hemicals as defined under the
Manufacture, Storage and

[Import of Hazardous Chemicals
IRules, 1989.

8.6

Any relevant information not]:
,cu:}vered in the above items

PART E: PAYMENT DETAILS

9.0 ayment Details
9.1 |Payment Mode \: En]ine / Offline
9.2 ransaction Details in case of]: [Iransaction No:
online Date:
| [Status:
I9.3 Draft details in case of offline [ |JAmount (Rs):
Draft No:
In favour of:
Bank Name:
| [ [Date:
9.4 |Amount of Fee paid : Rs.
DECLARATION

a. I/ We declare that the above furnished information is true and correct to the best of my / our
knowledge. I/ We am / are aware that furnishing any wrong information is punishable under
Section 38(f) of the Air (Prevention & Control of Pollution) Act, 1981.

b. I/ We hereby submit that in case of any change from what is stated in this application in
respect of raw materials, products, process of manufacture and treatment and/or disposal of
effluent, emission, hazardous wastes etc. in quality and quantity; a fresh application for
Consent shall be made and until the grant of fresh Consent i1s granted, no change shall be
made. I/ We am/are aware that the violations of Section 21 attract penal provisions under
the relevant provisions of the Air (Prevention & Control of Pollution) Act, 1981.

c. 1/ We herewith submit an affidavit on the basis of which consent for establishment will be
1ssued to me/us and I/ We will be held responsible under Section 39 of the Air (Prevention
& Control of Pollution) Act, 1981 or any misleading / wrong representation.

d. I/ We undertake to furnish any other information within one month of its being called by
the State Board.

Date:
Name & Signature of the Occupier/
Place: Authorized Signatory
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Mandatory Documents to be enclosed for grant of Consent to Establish:

1. Licenses / Certificates:
a. Legal Status of Company:

1. Partnership / Proprietary / Company etc.; (or)
.  SSI/MSME Certificate (Udyog Aadhar) / Memorandum of Entrepreneurship, if applicable;

b. Location of the Project:

1.  Industrial Area: Allotment letter from the respective Industrial Area Development Board /
Corporation / Land Possession Certificate; or

1i.  Other than Industrial Area: Registered Land Deed / Land Conversion Certificate from
concerned Authority / Rent (or) Lease Agreement in case of the property is on rent / lease;

c. Mining Project: Mineral Mining Lease permission granted by the Department of Mines &
Geology, if applicable;
d. Environmental Clearance granted by Central Government or State Environment Impact

Assessment Authority, if applicable, under the notification of the Government of India
number S.0.1533 (E), dated the 14™ September, 2006 issued under the Environment
(Protection) Act, 1986 (29 of 1986);

e. Investment: Charted Accountant Certificate about proposed Capital Investment.

2. Technical Details:

1.  Environmental Impact Assessment Report, submitted to the Central Government or State
Environment Impact Assessment Authority under the notification of the Government of
India number S.0.1533 (E), dated the 14" September, 2006 1ssued under the Environment
(Protection) Act, 1986 (29 of 1986); or

11.  Project report comprising manufacturing process (write up with flow chart), raw materials,
products, by-products, extent of land, water source and consumption for various purpose,
wastewater generation from various activity, Effluent Treatment Plant (write up with flow
diagram), Water Balance, Fuel used, Sources of emission and Air Pollution Control Devices
proposed, D.G. sets and Hazardous and Other Waste Generation along with Plant layout
plan.

FORM 11

[See paragraphs 11 (2) and 12 (1)]

APPLICATION FOR CONSENT TO OPREATE AN INDUSRTIAL PLANT, UNDER
SECTION 21 OF THE AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981

From
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To

The Member Secretary
State Pollution Control Board / Committee

Sir.

[ / We hereby apply for Consent to operate an industrial plant or renewal of consent under section
21 of the Air (prevention & control of pollution) act, 1981 (14 of 1981) or for amended product,
operation or process, or treatment and emission or continuation of emission of air pollutants.

from a land / premises owned by
M/s.
at location-

as per the details given below:

TO BE FILLED IN BY APPLICANT
PART A: GENERAL

S. No. |Required Details
1.0 roject Details :
|

1.1 ame of the Project / Industry /|
SDF | |

1.2 |Project Proposal : |Expansion / Renewal / Validity Extension / Transfer

1.3 [Details of Environment Clearance.:
1.4 |Address of the Site / Unit

Plot / Survey No
Village

2.0 licant / Occupier Details :
Name of the AEplicant / Occupier :
2k esignation

2.3 Nationality of the Occupier
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2.4 |Correspondence Address

with Alternate details

-2.5 r(]Dnt.act Details of Plant Head|:

Plot / Survey No/:
Street Name

Village / Town / City|:
Tehsil /Taluk :
District

State / UT

Pin code : I

Name
Designation:

e-mail address

2

|

2.
Landline Number | |[l.
2
Mobile Number |
2

X [Legal Status of the Company :

1

Partnership firm/ Joint family
Eancem /  Private Limited

ompany / Public Limited

ompany / Foreign Company /
Limited Liability Partnership.
Note: Registration Number and|

uthority shall be mentioned.

3.1 [|Individual / Proprietary concern /| |

3.2 entral Govt. / State Govt./
entral PSU / State PSU / Joint
enture (Pvt. + Govt.), (Govt.+
ovt.), (Pvt.+ Pvt.)

4.1 ocation

4.0 ‘Location of the Project / Industry / Activity :
L

4.2 |Bounded Latitudes (North)
I( 8 digit after decimal)

: |Upload KML

4.3 |Bounded Longitudes (East)
(( 8 digit after decimal)

Protected Area, Coastal
Regulation Zone, Biosphere,
Reservoir, Forests, Mangroves,
Rivers, Archeological
monuments, Critically Polluted
Area, Non-attainment Cities,

'Polluted River Stretch, Hill

4.4 'Located in Eco-Sensitive Zone of' : .
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stations (altitude > 600 M), Major
owns and Cities

4.4 |Survey of India Topo Sheet|: |

Number
4.5 l!‘:and details (as per Panchayat.|: [Owned / Leased
ehsil, District) Total Area in Ha

a. Non — Forest in Ha

b. Forest 1n Ha

Annual Lease Value, in case +Dfl :
[eased in Rs.
Build up Area 1n Sq. M.

Green Belt cover 1in % of total:
area

q

4.6 [Extent of Land in Sq. m + [Own-Agricultural

Industrial

Converted

Industrial Area |
a. Applied and not allotted|:

b. Applied and allotted

c. Leased

5.0 (Category & Classification of the Project / Industry / Activity :
5.1 [Category of Industry (Red,: [Category

range, and Green) Pollution Index

5.2 |Industrial Sector /Type - |
3.3 rossly Polluting / 17 Category /|:
thers

54 |Scale of Industry based on Capitall: {Total Capital Investment (Rs.)

Investment (Micro/ Small /| [Scale / Classification
Medium / Large)

5.5 [Products / By-PdeuctS-: Products / By-products : |Capacity
manufacturing capacity (TPD/| :
TPA)

5.6 |Raw Materials /l: [Raw Materials : |Consumption
hemicals Consumption

for manufacturing capacity (TPD
& TPA)
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5.7 |Brief manufacturing Process with|: [To be Annexed
process flow chart and Material
Balance, Advantage of]
[Technology etc. | |
5.8 |Date / Expected date off:
icommencement of production _
5.9 |Number of people to be employed]:
| employed
5.10 |Industry Shifts / Weekly off Shits (I/ 11/ III ) & in Hours
Weekly off in days
5.11 [Use of Hazardous Chemicals as|: [S. |Chemicals [HS |[Storage |Daily
per MSIHC Rules No Code [capacity |consumption
L.
2 1
3,
5.12 [Insurance under PLI Act, 1991 a. Policy No. & Year for which taken:
b. Insurance Company:
c. Validity:
d. Indemnity Limit (Rs) :
e. Contribution to ERF (Rs):

PART B: WASTEWATER ASPECTS

6.0 [Water Consumption and Wastewater Generation
6.1 |Source of Water Ground Water / River / Industrial Estate Supply /
_ Private Tanker / Sea / Recycled / Any other, if any
6.2 |Authority Granting permission|: [Authority:
|& Quantity permitted Quantity :
6.3 [Water Consumption (KLD) for:
rm:;muﬂar:turirlgﬁip:;fu:ity
6.4 |Water Usage for manufacturing|:
[capacity. Domestic |
(Attach Water Balance showing| [process
iquantity with TDS at different] [g,iler
POMIE) Other Utilities (pl. specify)
6.5 |Wastewater Generation (KLD)|: KLD
lfor manufacturing process
Wastewater ~ from  various|: [Purpose
sources Domestic
Other Utilities (pl. specify)
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D

after treatment (at the {final
outlets) in respect of pH, SS,
DS and constituting major
ions, BOD/COD, Oil & Grease,
and relevant metals and
nutrients as per the process/
standards. (Attach analysis
report of untreated and treated
effluent from the EPA
recognized Lab)
Note: For proposed unit furnish
expected characteristics of the
effluent

6.6 [Wastewater Treatment systems [: [Type of Effluent KLD [Treatment System
Bio-degradable
Non-
Biodegradable | |
Boiler blowdown
Others Utilities [ |
Any other
Total
6.7 [Details Sewage  Treatment|; Capacity of STPs
Plant(s)
Mode of disposal of treated
leffluent
6.8 [Detaills Effluent Treatment|: |S.No. [Capacity of ETPs KLD
Plant (s) 1 ' '
£3
Mode of disposal of treated|:
leffluent
6.9 [|Capacity of treated effluent]:
l@p, Guard Pond, if any
6.10 |[Schematic diagram of thef: [To be Annexed
treatment scheme with inlet /|
outlet characteristics of each
Iunit operation / process
6.11 |[Quality of Effluent before &|: [To be Annexed.

separately for ‘Hazardous’ and
‘Other’ wastes covered under

H&OW Rules, 2016 and other]

6.12 |Name of River / Creek, Estuaryj;
Drain (owner of sewer) / Sea /
and / connected to ETP
6.13 |[Details of Solid Wastes|: [To be Annexed




197

56 THE GAZETTE OF INDIA : EXTRAORDINARY |PART II—SEC. 3(1)]

solid wastes not covered under
H&OW Rules, 2016, including
their management system

6.14 [Details of treatment-|: |To be Annexed
performance and
lenvironmental-compliance
monitoring and  reporting
[system

6.15 |Any relevant information notj:
lcovered 1n the above items

PART C: AIR EMISSION ASPECTS
(Information required in case of industrial establishments having chimneys)

7.0 Type of Fuels

7.1  [Fuel Consumption per Hour and|:
TPD for manufacturing capacity

Fuel
Coal
Diesel
Furnace O1l
Natural Gas
ood
Others, if any

Quantity [Ash% [S%

7.2 |Details of Stack (Process, fuel, D.G):

Number of stacks and vents with height and diameter (m)

Quality and quantity of stack emissions from each stack and vent
Major industrial processes / sources of fugitive emission

Brief account of air pollution control units to deal with the emission

= L= A

Attached ' Diameter |Pollutants/Control Port Hole &
to (m) (m) system Platform
t +
| 1
.7.3 e (. Sets : [S. No. [KVA |Acoustic status

7.4 Quality of source emission|: ITo be Annexed

(betore treatment/ control) and
after treatment/  controlled

lemission (at stacks/vents) in
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respect of PM, SO2, NOx, and
other relevant air pollutants as
per the process/ standards.
(Attach analysis reports of stack
lemissions from the EPA
recognized Lab)
Note: For proposed unit furnish
expected characteristics of the
. emissions _
7.5 |Odorous compounds, if any and];
_ [control measures provided '
7.6 |Details of treatment/control-|:
performance and environmental-
lcompliance  monitoring  and
reporting system
7.7 |Any relevant information not|:
covered 1n the above items
PART D: HAZARDOUS WASTE ASPECTS
(Information required in case of industrial establishments generating Hazardous Waste)
8.0 [Hazardous Waste Management
8.1 [Process generating Hazardous|: Clause oflQuantity/
waste y . S. No. [Process Schedule I _gmmmy
8.2 |Consent /  Authorization|: |S. No.[Activity : |Please tick
required for 1. Generation :
2, Collection |
3. Etorage -
4, ransportation -
5. |Reception |-
6. Reuse :
() Recycling :
3. Recovery -
2 Pre-processing : I
10.  |Co-processing -
11. |Utilization :
12. |Treatment l: [
13. |Disposal :

14,

Incineration
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8.3 |[Technical ~ Capabilities /| [S.No. [Capabilities :
Facilities 1. IStorage Area :
2. |Stora@uantity :
3 Method of storage |:
4, ISpecial handling|:
requirement, if any
1, Emergency Responsel:
Procedure
6. [Leachate treatment F‘
8.4 |Nature (Characteristics  of]: a. Handled per annum:
wastes) and quantity of waste b. Stored at any time:
84 [Mode of Management /: |S. isposal
Disposal of above Wastes l. ISecured storage|:
within industrial unit
2. Utilization with 1nj:
the plants (if not,
please provide details
lof utilization)
3. ICommon TSDF
Within the State
[Outside the State
4. ‘Others
8.5 |Arrangement for transportation|:
lof H.W. to actual users / TSDF
8.6 |Details of the environmentall:
safeguards and environmental
facilities provided for safe
lhandling of all the wastes;
8.7 [Hazardous and other wastes|:
generated as per these rules
from storage of hazardous
chemicals as defined under the
Manufacture, Storage and
Import of Hazardous Chemicals
IRules, 1989. _
8.8 |For Treatment, storage and|: 1. Please provide details of the facility
disposal  facility  (TSDF) including:
operators
a. Location of site with layout map
b. Safe storage of the waste and storage capacity
c. Treatment processes and their capacities
d. Secured landfills
e. Incineration, if any
f. Leachate collection and treatment system
g. Firefighting systems
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h. Environmental management plan including
monitoring and

1. Arrangement for transportation of waste from
generators.

2. Please provide details of any other activities
undertaken at the TSDF site:

.Note:

In case of renewal of authorization previous authorization numbers and dates and
provide copies of annual returns of last three years including the compliance
reports with respect to the conditions of Prior Environmental Clearance, wherever
applicable.

Provide copy of the Emergency Response Plan (ERP) which should address
procedures for dealing with emergency situations (viz. Spillage or release or fire)
as specified in the guidelines of CPCB. Such ERP shall comprise the following,
but not limited to:

Containing and controlling incidents so as to minimise the effects and to limit
danger to the persons, environment and property;

Implementing the measures necessary to protect persons and the environment;
Description of the actions which should be taken to control the conditions at events
and to limit their consequences, including a description of the safety equipment
and resources available;

Arrangements for training statt in the duties which they are expected to pertform:;
Arrangements for informing concerned authorities and emergency services; and
Arrangements for providing assistance with off-site mitigatory action.

Provide undertaking or declaration to comply with all provisions including the
scope of submitting bank guarantee in the event of spillage, leakage or fire while
handling the hazardous and other waste

8.9

For Recyclers or pre-processurr;]: a. Nature and quantity of different wastes

Or CO-Processors Oor users o
hazardous or other wastes imported or both

received per annum from domestic sources or

b. Installed capacity as per registration issued by
the District Industries Centre or any other
authorized Government agency.

c. Provide details of secured storage of wastes
including the storage capacity.

d. Process description including process flow
sheet indicating equipment details, inputs and
outputs (input wastes, chemicals, products, by-
products, waste generated, emissions, waste
water, etc.).

e. Provide details of end users of products or by-
products.
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f. Provide details of pollution control systems
such as Effluent Treatment Plant, scrubbers,
etc. including mode of disposal of waste

g. Provide details of occupational health and
safety measures:

h. Has the facility been set up as per Central
Pollution Control Board guidelines? If yes,
provide a report on the compliance with the
guidelines.

1. Arrangements for transportation of waste to the
facility:

—: -

8.10

Any relevant information not]:
covered in the above items

PART E: PAYMENT DETAILS

9.0

Payment Details

9.1

Payment Mode . [Online / Offline

9.2

nline Date:

ransaction Details in case ofl: [Transaction No:
Status:

9.3

Draft details in case of offline || [Amount (Rs):
Draft No:

In favour of:
Bank Name:
Date:

9.4

Amount of Fee paid : Rs.

DECLARATION

Date:

[/ We declare that the above furnished information 1s true and correct to the best of my / our
knowledge. 1/ We am / are aware that furnishing any wrong information 1s punishable under
Section 38(f) of the Air (Prevention & Control of Pollution) Act, 1981.

[ / We hereby submit that in case of any change from what 1s stated in this application in
respect of raw materials, products, process of manufacture and treatment and/or disposal of
effluent, emission, hazardous wastes etc. in quality and quantity; a fresh application for
Consent shall be made and until the grant of fresh Consent 1s granted, no change shall be
made. I/ We am/are aware that the violations of Section 21 attract penal provisions under
the relevant provisions of the Air (Prevention & Control of Pollution) Act, 1981.

I / We herewith submit an affidavit on the basis of which consent for establishment will be
issued to me/us and I/ We will be held responsible under Section 39 of the Air (Prevention
& Control of Pollution) Act, 1981 or any misleading / wrong representation.

I / We undertake to furnish any other information within one month of its being called by
the State Board.
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Name & Signature of the Occupier/
Place: Authorized Signatory

Mandatory Documents to be enclosed for grant of Consent to Operate:

1. Licenses / Certificates:

(a) Legal Status of Company:
1. Partnership / Proprietary / Company etc.; or
ii. SSI/ MSME Certificate (Udyog Aadhar) / Memorandum of Entrepreneurship, if applicable;
(b) Location of the Project:
1. Industrial Area: Allotment letter from the respective Industrial Area Development Board /
Corporation / Land Possession Certificate; or
1. Other than Industrial Area: Registered Land Deed / Land Conversion Certificate from
concerned Authority / Rent (or) Lease Agreement in case of the property is on rent / lease;
(¢) Mining Project: Mineral Mining Lease permission granted by the Department of Mines SS &
Geology, if applicable;
(d) Environmental Clearance granted by Central Government or State Environment Impact

Assessment Authority, if applicable, under the notification of the Government of India number
S.0.1533 (E ), dated the 14t September, 2006 i1ssued under the Environment (Protection ) Act,

1986 (29 of 1986);
(e) Investment: Charted Accountant Certificate about proposed Capital Investment.

2. Technical Details:

1. Environmental Impact Assessment Report, submitted to the Central Government or State
Environment Impact Assessment Authority under the notification of the Government of India
number S.0.1533 (E), dated the 14" September, 2006 issued under the Environment (Protection)
Act, 1986 (29 of 1986); or

11. Project report comprising manufacturing process (write up with flow chart), raw materials,
products, by-products, extent of land, water source and consumption for various purpose,
wastewater generation from various activity, effluent treatment plant (write up with flow
diagram), Water Balance, Fuel used, Sources of emission and air pollution control devices
proposed, D.G. sets and hazardous and other waste generation along with plant layout plan.

3. Compliance report of the consent to establish / consent to operate for expansion and
renewal, as applicable.

THE SECOND SCHEDULE

[See paragraph 3(1)]

A. Annual Fees applicable for Consent:

1. Capital investment slabs. - The Capital Investment slabs are as follows: -



203

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

(a) Rs. 1 Crore and below
(b) Exceeding Rs. 1 Crore but not exceeding Rs. 10 Crore
(c) Exceeding Rs. 10 Crore but not exceeding Rs.50 Crore
(d) Exceeding Rs. 50 Crore but not exceeding Rs.250 Crore
(e) Exceeding Rs. 250 Crore but not exceeding Rs.500 Crore
(f) Exceeding Rs. 500 Crore but not exceeding Rs.1000 Crore
(g) Exceeding Rs. 1000 Crore
2. Annual Fee for Industrial plants. — (a) The annual fee for grant of consent is
determined based on the capital investment and categorization of the industrial plant,

using the following formula, as follows: -

CF =CI *SF * PIF

Where,
« (CF : Annual Fee for consent (in Rs.)
= (I :Capitallnvestment(inRs.)
« SF : Scale Factor (based on Capital Investment)
« PIF : Pollution Index Factor (based on category)

(b) The Scale Factor (SF) according to capital investment slabs 1s as under: -

S. No. [Capital Investment i SF
() [2) 3)
(1) Rs. 1 Crore and below 0.100%
(11) Exceeding Rs. 1 Crore but not exceeding Rs.10 Crores 0.080%
(i) | Exceeding Rs. 10 Crores but not exceeding Rs.50 Crores 0.060%
(iv) Exceeding Rs. 50 Crores but not exceeding Rs.250 Crores | 0.040%

(V) Exceeding Rs. 250 Crores but not exceeding Rs.500 Crores | 0.030%
(vi) Exceeding Rs. 500 Crores but not exceeding Rs.1000 Crores| 0.020%
(vi1) | Exceeding Rs. 1000 Crores 0.010%

(c) The Pollution Index Factor (PIF) based on categorization of Industry 1s as under: -

| S.No. | Category of Industrial | PIF

—-

(1) | (2) (3)
(1) Green 1.00
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(11) | Orange 1.50
(111) | Red | 2.00

(d) The maximum annual fee of the preceding slab shall serve as the base fee for the next slab,

with the Scale Factor (SF) applicable on the difference amount. The details are as under: -

Annual Fee (CF) = Max. fee of the preceding slab + {(Diff. of CI) * SF * PIF}

(e) The minimum annual fee for grant of consent shall be Rs.5,000, Rs. 7,500 and Rs. 10,000

for Green, Orange and Red Category industry / activity respectively.

3. Annual Fee for local bodies and infrastructure projects (residential and others).
- (a) The capital investment for the purpose of determining annual fee for consent to
establish w.r.t. infrastructure projects, as covered under the notification of the
Government of India number S.0.1533 (E), dated the 14™ September, 2006, as
amended from time to time, shall be based on the capital investment during the
establishment phase. This includes Residential (Standalone Apartment / complexes),
Layouts, Integrated projects, Commercial Complex, Office Complex, Education
Institutions, Township and Local Body including Water Supply and Sewerage
Board. The annual fee for Consent to Establish shall be calculated using the formula
adopted for the industrial plants, as above at para. 2 above.

(b) The annual fee for consent to operate of the projects at sub para (a) above, shall be based on

the quantity of sewage generated / handled, as given below: -

S Sewage senerated Annual Fee for Consent to Operate
No. | mandled Local Bodies and | Other than
Residential (Rs.) | Residential (Rs.)
(2) (3) (4)
I Upto 10 KLD 5,000 7,500
2 Above 10 - 50 KLD 15,000 22,500
3 Above 50 - 100 KLD 25,000 [ 37.500
4 Above 100 - 300 KLD 35,000 52,500
5 Above 300 - 500 KLD 55,000 82,500
6 Above 500 - 1 MLD - 65,000 97,500
7 Above 1 to 5 MLD 75,000 1,12,500
8 Above 5 to 10 MLLD 1,00,000 15,00,00
9 Above 10 MLD to 25 MLD | 2.00,000 30,00,00
10 | Above 25 MLLD 4,00,000 | 60,00.00

4. Annual Fees for mining projects. — (a) The annual fee for grant of consent for
mining project / activity will be determined based on the consented capacity of the
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mineral to be mined, the type of mineral, the mining area, and the type of mining.
The fee shall be calculated using the following formula -

CF = CC * MF * AF * TMF
Where,

1 CF: Annual Consent fees (in Rs.)

| CC: Consented Capacity of Mineral to be mined (in Tonne / Annum)
| MF: Mineral Factor (based on type of Mineral)

| AF: Area Factor (in Rs. based on mining area)

| TMF: Type of Mining Factor (based on type of mining)

Note: Minimum fees: Rs. 5,000 per annum

(b) The Mineral Factor (MF) based on type of mineral mined are:

S. No.Minerals Mineral Factor (MF)
| Manganese, Chromite, Steatite, Barites, Mica, Gold, 10

Uranium, Silver, Copper, Lead, Zinc |
2 Iron, Bauxite, Coal 0.8

3 Dolomite, Limestone, Gypsum, Feldspar, Garnet,
IQuartz, Silica State Stone, Bentonite, Pyropylite, Graphite,|0.6
_ Phosphorite, Clays — China, White, Fire and Ball

4 [Other minerals such as stone quarry, Granite, Marble,
River Sand / River bed 0.4
material etc.

(c) The Area Factor (AF) based on mining area:

\S. No.|Lease hold area in halArea Factor (AF)|
1l Upto3S 11.0
2 Above 5 to 25 11.2
3 Above 25 to 100 1.4
H Above 100 to 500 1.6
5 Above 500 1.7

(d) The Type of Mining Factor (TMF) based on types of mining:

S. No.[Types of Mining  [Types of Mining Factor (TMF)
l Open cast mining  [1.25
2 Underground mining|1.00

S. Annual Fees for coffee pulping activities. - (a) The annual fee for coffee pulping
shall be determined on the basic fee and pulping factor, taking into account the types
of pulping (i.e. wet and dry pulping) irrespective of capacity of operation, as it is a
seasonal production. The fees 1s calculated using the following formula -
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CF = BF * PF
Where,

CF: Fee (in Rs)
BF: Basic Fee (i.e. Rs. 2,500 per annum)
PF: Pulping Factor (based on type of pulping)

(b) The Pulping Factor (PF) based on the type of pulping:

S. No.[Types of Pulping[Pulping Factor (PF)
1 2 13
l Wet pulping 1.25
2 Dry pulping 1.00

6. Annual Fees for Aqua Culture activities. — The annual fee for aqua culture shall
be determined based on the lease hold area, and the fees as follows : -

S. No.[Lease hold area [Fees (Rs.)
| Upto 5 Ha Nil
2
3

Between 5 to 25 Ha 5,000
Above 25 to 100 Haj25,000

F

U [More than 100 Ha [1,00,000 |

7. Annual Fees for establishment having diesel generator as the only source. For

any industrial plant having diesel generator set as the only source of air pollution,
the annual fee will be as under-

S. No.[Rating of diesel generator set|Fee (Rs.)|
1 3

l | >250 KVA Nil

2 | 250 KVA to <500 KVA 11,000

3 | 500 KVA to <1 MVA 2,000

4 | >1 MVA 15.000

8. Incentives to industrial plants. - The industrial plants that adopt environmental
conservation measures to reduce water, air and land pollutions, conserve natural
resources (resource consumption per unit production) and undertake voluntary
initiatives without directions of the Central Board or State Board to protect the
environment using best technologies, cleaner technology, achieving levels below the
national or location specific standards, shall be identified. Further Incentives may be
given by the State Board after consulting the Central Board.

B. Fee for consent to Establish: The fee for obtaining consent to establish shall not exceed
twice the annual fee of consent as prescribed in this Schedule.
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C. Fee for consent to operate: The fee for obtaining consent to operate shall not be more than
that determined by multiplying annual fee of consent and period of consent as given in para
4(3) of these guidelines.

[F.N0.Q-15012/1/2022-CPW](e-240803)

VED PRAKASH MISHRA , Jt. Secy.
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004

Phone :0141-5159699,5159604; e-mail: member-secretary@rpceb.nic.in
Helpline No.: 0141-2716877

F.12 (5-Adm) RPCB/Gen/ | G 23 =170 L pate: 28| H21
Order

Checklist of Documents to be submitted with the application of Consent to Establish and
Consent to Operate under the Water Act, 1974, and Air Act, 1981 (except for acknowledgment
cases)

In supersession of office order no. F.12 (PSC-1) RPCB/Gen/1297-1330 dated 01/07/2021
regarding the checklist of documents, required to be uploaded/submitted while applying for Consent
to Establish and/or Consent to Operate under the Water (Prevention and Control of Pollution) Act,
1974 and Air (Prevention and Control of Pollution) Act, 1981, the checklist of documents to be
submitted with the application for Consent to Establish and Consent to Operate under Water Act and
Air Act, except for acknowledgment cases, is revised as under:

. General checklist of documents to be submitted/uploaded while applying for Consent to
Establish under the Water (Prevention and Control of Pollution) Act, 1974 and/or Air
(Prevention and Control of Pollution) Act, 1981 with the applicable fee — Annexure *A’

2. General checklist of documents to be submitted/uploaded while applying for Consent to
Operate under the Water (Prevention and Control of Pollution) Act, 1974, and/or Air
(Prevention and Control of Pollution) Act, 1981 with the applicable fee — Annexure ‘B’

3. Format of Self-Certificate for Consent to Establish to be submitted on the letterhead —
Annexure ‘C’

4. Format of Self-Certificate for Consent to Operate to be submitted on the letterhead —
Annexure ‘D’

5. Feasibility Report on Pollution Control Measures — Annexure ‘E’

6. Format for the Certificate of Capital Investment — Annexure ‘F’

7. Certificate/  Building plan approved by the competent authority  or
map certified by a registered architect, in case of Health Care Facilities/ Building,
Construction, Group Housing/ Hotels — Annexure “G (1&I1)”

This bears the approval of the competent authority.

(Vijai N.)
Member Secretary
F.12 (PSC-1) RPCB/Gen/| £ Q 3~ | T0o )L~ Date: 2 @[ g2 3
Copy to following for information and necessary action:
I P.S. to Chairperson, RSPCB, Jaipur
2. Sr. PA to Member Secretary, RSPCB, Jaipur,
3. Chief Environmental Engineer, RSPCB, Jaipur
4.

CSO / CAO /HOO, RSPCB, Jaipur Signatu re

Digitally signed by I.\/fai
Designation /\lembgf Secretary
Date: 2023.08:28/14.09:15 IST

Reason: ApproNge;

RajKaj Ref No. : 4613600
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur—30200‘4 |
Phone :0141-5159699,5159604; e-mail: member-secretary@rpcb.nic.in
Helpline No.: 0141-2716877

5. Group In-Charge, CD & PDF / E-Waste/ Hazardous Waste/ OGM / HBC{/ CPP / Plastic/ ITS
/ Pre-Screening / Textile / Liquid Waste/ Planning / Legal / VTR /Mines & SCMG-DS/
MUID / Project & IEC / RTI/ BMW/ MSW RSPCB, Jaipur.

6. Regional Officer, Regional Office, RSPCB, Alwar/ Balotra/ Banswara/ Bharat!aur!
Bhilwara/Bhiwadi/ Bikaner/ Bundi/ Chittorgarh/ Hanumangarh /Jaipur (North)/ Jaipur
(South)/ Jaisalmer/ Jhalawar / Jhunjhunw Jodhpur/ Kishangarh/ Kota/ Nagaur/
Pali/Rajsamand/ SawaiMadhopur / Sikar/ Sirohi /Udaipur. |

7. Group In-charge (ITS). RSPCB, Jaipur — to upload on the State Board’s website.

8. Master File

Member Secretary

Signature

Digitally signed by M\
Designation ZNlembe

Date: 2023.0%.2¢
Reason: ApproNgj

RajKaj Ref No. : 4613600
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141-5159699,5159604; e-mail: member-secretaryd@rpc
Helpline No.: 0141-2716877

nic.|

Annexure — A

General checklist of documents to be submitted/uploaded with the application for Consent to
Establish under the Water Act, 1974 and/or Air Act, 1981 with the applicable fee

l. Registration from Registrar of Companies/ Partnership Deed/ Undertaking
affirming proprietorship

2. Power of attorney or letter of authority in favor of the applicant.

I Document of land/ building ownership/ rent agreement/ authorization for
intended use/ Mining Lease Deed / Short Term Permit for mining

4. Project cost detail certified by Chartered Accountant

S Feasibility report on pollution control measures

6. Environmental Clearance under EIA notification, 2006 and/ or application
submitted for obtaining Environment Clearance, wherever applicable

. Certificate/ Building plan approved by the competent authority or
map certified by a registered architect, in case of Health Care Facilities’
Building, Construction, Group Housing/ Hotels

8. CETP membership letter for CETP connected units

Digitally signed by V
Designation /\lembg Secretary
Date: 2023.08.. F14.09:15 IST

R "
RajKaj Ref No. : 4613600 eason: Apprc
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141-5159699.5159604; e-mail: member-secretary@rpeb.nic.in
Helpline No.: 0141-2716877

Annexure - B

1€ hecklist of do en > submi inloaded with the application for Consent to Operate

under the Water Ag];, 1974, and or Alr Act, 1981 with the applicable fee

Power of attorney or letter of authority in favor of the applicant.

Latest certificate of Chartered Accountant in the prescribed format.

NOC from Central Ground Water Authority, if applicable

Environmental Clearance under EIA notification, 2006, if applicable
Membership of Common Bio-Medical Waste Treatment and Disposal
Facility (CBMWTDF) / Self-declaration to the effect that no CBMWTDF
exist within 150 km radius of the HCF, if applicable (Health Care Facilities)

| |t |—

Signature

Digitally signed by I¥;\Vg#c
Designation /¥ Dg
Date: 2023.08.28/10709:15 IST
Reason: ApproNgj

RajKaj Ref No. : 4613600
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004

Phone :0141-5159699,5159604: e-mail: member-secretary@rpeb.nic.in
Helpline No.: 0141-2716877

Annexure -C
Performa for Certification on letter head for Consent to Establish
| sisisinsisnsiiinissinssinns on g ST R T R ARE .

I.- That I am responsible for establishing/ operating* the industry/ project/ process/ Health Care Facility/
service® named M/S. ..o (name & address of facility)
0 T N (name and designation) am authorized to sign the consent application
form and other documents/ enclosures of the applications related with this project.

3. That the area of the premises of the industry/ project/ activity/ Health Care Facility/ service*is ..........
Sq. Meters.

4. That the total number of employees in the industry/ project/ activity / Health Care Facility/ service* is .....

5. That in case of any increase or change in consented product, production capacity. addition/ modification/
alteration or change in process or raw material or project or discharge effluent/emission points in future,
tresh Consent to Establish and/ or Consent to Operate shall be obtained.

6. That the quantity of trade and domestic effluent shall not exceed . ... AMB T, E—— KLD respectively.

The mode of disposal shall be .......... (or trade effluent ) and....... (for domestic effluent).

7. That there will be no effluent discharge from the premises (applicable only in the case of drv units)*.

8. That all adequate measures for prevention. control. treatment and disposal of water/air pollution from the
various processes/ activities shall be/ have been* established so as to meel the prescribed standards as per
the Environment (Protection) Rules. 1986.

9. That adequate pollution control measures are taken 1o meet the prescribed ambient noise standards.

10. That ground water shall not be abstracted to fulfil the water requirement of the industry/ project/ activity/
Health Care Facility/ service*. therefore NOC from Central Ground Water Authority (CGWA) for
abstraction of ground water is not required.

I'1. That being Micro/Small Enterprise drawing ground water less than 10 KLD. the project is exempted from
seeking NOC for abstraction of ground water as per provisions of the latest guidelines issued by CGWA
dated 24.09.2020.

12. That the proposed project/ activity/ mines is not covered under schedule of EIA Notification. 2006/
Aravali Notification, 1992,

I3. ** That the proposed mines/ project is covered under EIA Notification 2006. However it does not require
clearance for National Board for Wildlife. The copy of certificate obtained from concerned Deputy
Conservator of Forest is attached. (only for the project/ industry/ activity/ mines covered under schedule
of EIA Notification 2006)

14, That the industry/ project/ activity/ Health Care Facility/ service* is not covered under any provision of’
Manufacture Storage and Import of Hazardous Chemical Rules, 1989, therefore. preparation of
Onsite/Offsite Emergency Plan is not required.

I5. That provisions of Public Liability Insurance Act are not applicable on the industry/ project/ process/
Health Care Facility/ service*, therefore Policy under PLI Act is not required.

16. That for any issue related with our textile unit. recommendation of District Monitoring Commitiee

!-J

IS nol
needed. ‘ |
I7. That all orders and directions issued by the Board from time to time. shall be complied with.
(* Strike out, whichever is not applicable).
(** wherever applicable)
S ' t_u ajure of
Ig na "rlefﬂ ietor)

Digitally signed by W,
Designation /W\embe Secretary
Date: 2023.08.

RajKaj Ref No. : 4613600
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141-5159699,5159604; e-mail: member-secretary@rpcb.nic.in
Helpline No.: 0141-2716877

oy
Annexure- D : ’J’{
Perf for Certification on letter head for Consent to Opera _"i-.?‘;é;

e (name and designation) S/0 ..iiiiiiioiii e age .
e, ... do solemnly affirm and declare on oath as under:-

I. That I am responsible for establishing/ operating* the industry/ project/ process/ Health Care Facility/

SEIVICE™ MAMOH IMIFS. ciiviviiiiiness sonmusnsinemonsos ens. v menessmomsmens eesss e (name & address of facility)
I R (name and designation) am authorized to sign the consent application
form and other documents/ enclosures of the applications related with this project.
3. That the area of the premises of the industry/ project/ activity/ Health Care Facility/ service*is ..........
Sq. Meters.

4. That the total number of employees in the industry/ project/ activity / Health Care Facility/ service* is ...

5. That in case of any increase or change in consented product, production capacity, addition/ moditication/
alteration or change in process or raw material or project or discharge effluent/emission points in future.
fresh Consent to Establish and/ or Consent to Operate shall be obtained.

6. That the quantity of trade and domestic effluent shall not exceed ...... KLDand ...... KLD respectively.,
The mode of disposal shall be .......... (or trade effluent ) and....... (for domestic effluent).
7. That there will be no effluent discharge from the premises (applicable only in the case of dry units)*.

8. That all adequate measures for prevention. control, treatment and disposal of water/air pollution from the
various processes/ activities shall be/ have been* established so as to meet the prescribed standards as
per the Environment (Protection) Rules. 1986,

9. That adequate pollution control measures are taken to meel the prescribed ambient noise standards.

10. That the industry/ project/ activity/ Health Care Facility/ service* is not covered under any provision of
Manufacture Storage and Import of Hazardous Chemical Rules. 1989, therefore, preparation of
Onsite/Offsite Emergency Plan is not required.

11. That provisions of Public Liability Insurance Act are not applicable on the industry/ project/ process/
Health Care Facility/ service*, therefore Policy under PLI Act is not required.

12. That for any issue related with our textile unit, recommendation of District Monitoring Committee is not
needed.

13. That all orders and directions issued by the Board from time to time, shall be complied with.

(* Strike out, whichever is not applicable).
(** wherever applicable)

(Signature of
Owner/ Director / Proprietor)

Signature

Digitally signed by
Designation /\lembe y
Date: 2023.08,28/14°09:15 IST

i

Reason: ApproNeg

RajKaj Ref No. : 4613600
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141-5159699,5159604; e-mail: member-secretary@rpeb.nic.in
Helpline No.: 0141-2716877

Annexure-E

Feasibility Report on Pollution Control Measures

| | Introduction about the project including project cost

2 | Location including co-ordinates

3 | Raw materials, product and by-products (if any) alongwith quantities

4 | Process of Manufacture (detailed) alongwith flow sheet of manufacturing process and
indicating point of generation of waste water/ air emission/ solid waste/ hazardous waste

> | Material balance study.

6 Water demand (Process wise)-

a. Total water consumption

b. Fresh water

c. Recycled water

d. Source of water

7 | Water balance

8 | Quantity of waste water generated (process wise) and its characteristics,

9 | Details of treatment of waste water alongwith complete engineering design, characteristic
of treated water, mode of disposal and point of disposal.

10 | Details of treatment of sewage alongwith complete engineering design, characteristic of
treated water, mode of disposal and point of disposal.
11 | Quantity and quality of gaseous emissions from each stack. Pollution control measures
proposed to be adopted with complete engineering design.

12 | Hazardous waste generation, its characteristics, quantity, mode of storage, treatment and
disposal.

13 | Solid waste generation its characteristic quantity. mode of storage, treatment and
disposal.

14 | Time schedule for implementation of the pollution control schemes (Air & Water)

15 | Total capital cost on pollution control system along with the operation and maintenance

COSl.

Signature

Digitally signed by
Designation /¥

RajKaj Ref No. : 4613600
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141-5159699,5159604; e-mail: member-secretary@rpcb.nic.in
Helpline No.: 0141-2716877

Annexure-F

(To be submitted in original on letter head of Chartered Accountant/ person authorized to audit &
sign balance sheets/audited accounts)

if] i v ’

This i1s to certify that the total capital investment (Without depreciation) made by the project

proponents AR TR T A T s e e S L o it e S & T ) for the
PPOJCOL .rnseansisnassusssvsnassussons SHRIBEEE Bl o o vies s s s sy s v s A e b m S SRR as
at the end of the financial year i.e. 31 March of financial year 20.... or as on ................. *is Rs.
.................... The details of investment in various subheads are as follows
S. No. Item Investment

], Land

2 Building

3. Plant & Machinery

4, Miscellaneous Assets

Total

(* Strike out, whichever is not applicable)

RIBHATONE B SR owmiasainsivis s vabiamshi
INBINS L ovusnispivinesnsiiessivis
DSSEENRUIONT svvumvvismumminswinaiapnis i

Name 6FCA B s s rasmssscsssmes
Registrahion NUIMDPEE: wovonsvansisasssessssvmisn

Note: :
(1) In case of Limited company (public/private) or partnership firm please enclose copy of latest

balance sheet. S | |
(2) In case of the project or any item of the project is taken on lease or on rent investment will

include the cost of the item/project incurred by the owner/ lessor.
(3) The certificate is to be signed by the Chartered Accountant/ person authorized to audit & sign

balance sheets/ audited accounts.

RajKaj Ref No. : 4613600
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m Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Arvea, JhalanaDoongri, Jaipur-302004
Phone :0141-5159699.5159604; e-mail: member-secrel ) |
Helpline No.: 0141-2716877

Annexure-G (1)

Certificate/ Building plan approved by the competent authority or
map.ce '(_by a registered architect, in case of are Facilities/ Buildi
Construction, Group Housing/ Hotels
> i icant/Authorised Person

b R e R R Son/Daughter of Shri ...ooevviiiiiiiiiniiiining L years,
resident  of .o, needs consent to establish/ operate from RSPCB for
| hereby certily that :
1) Land on which this unit is proposed to established/operated is legally owned by the

Applicant.
1) Applicant is in possession of this land and no court case or acquisition proceeding related to

this land is pending.

iii)  Applicant shall construct the building on this land as per prevalent byelaws and on the basis
of map approved by the registered Architect keeping due provision for set back, parking etc.

V) Applicant while constructing the building, shall follow all byelaws and would be responsible
for any violation therein.

Date:

(Signature)

Digitally signed by Wi
Designation /\embgf Secretary

Reason: ApproNg;
RajKa] Ref No, : 4613600
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Rajasthan State Pollution Control Board

— Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
@ Phone :0141-5159699,5159604; e-mail: member-secretary@rpeb.nic.in

Helpline No.: 0141-2716877

Annexure-G (I1)

Certificate/ Building plan approved by the competent authority or
map certified by a registered archi in case of He; are Facilities/ Building
Construction, Group Housing/ Hotels

To be filled by Resi | Architec
T o T T m—— son/daughter of Shri  ...oviiiiiiiiiiiiiiiieienee, having office/
PERIOOOCE B wonvsvin i kasssins certify that:-

b | am Architect duly registered with Council of

Architecture and my registration no. is
This certificate is related to land, detail of
which is given as under:
i)  Plot No.
i)  Name of Scheme
i)  Area
iv) Dimensions
v) Road width
3. Proposed set back ;
1)  Front
11)  One side
1ii) Second side

e

Iv) Back
4. Proposed height of the building
D If a building is already constructed:

1) Gross built-up area of all storeys
excluding prescribed set back

1) Area of construction in the set back

against the byelaws, which is proposed to
be removed

6. Gross built up area (of all storeys)

Vs No. of storeys proposed

g Proposed parking . Four wheelers...... Two wheelers.. ...
0, Rainwater harvesting . Proposed/Not proposed

10. Plantation . Proposed/Not proposed

[ hereby certify that this Certificate and attached Buildings Plan has been prepared under the

prevalent byelaws and nothing has been hidden/concealed while preparing this certificate and
Building Plan.

Enclosed: Certified Building Plan _
Sighatisre!

Digitally signed by
Designation/\le

Date: 2023.08.2¢8
Reason: Apprd

RajKaj Ref No. : 4613600
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State Level Environment Impact Assessment Authority, Rajasthan,

4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone: 0141-2705633, 2711329 Fxt. 361

No. F1 (4)V/SEIAA/SEAC-Raj/Scett/Project /Cat.7t¢) B1 (419) 13-14 Taipur , Dated:

CORRIGENDUM

Attention is invited to this Authority’s letter of even number dated 10.03.16
regarding Environmental Clearance Following corrections are made in the above

mentioned E.C:

S.No. { As Mentioned in EC | - Corrections now being made |
I Subject | EC for Proposed Prahaldapura | Environmental Clearance of Soniyana |
| Industrial Area Project by Industrial Area at Village:Soniyana, |
RIICO Ltd. at Village- Gulabpura and Nakshanpura, Tehsil:
| | Prahaldapura, Tehsil- Gilftgl'ﬂl‘. District: Chittorgarh.
Sanganer,District - Jalpur, Rajasthan by Rajasthan  Industrial
_ Development and Investment |
>tate-Rajasthan. Corporation Limited (RIICO). Unit -
' Bhilwara. l
|

Coaefr

v

(Rajesh Kumar Grover )
Member Sceretary,

SETAA Rajasthan,

No. F1 (4)/SEIAA/SEAC-Raj/Sectt/Project /Cat. Cat.7 (¢) B2 (419)13-14  Jaipur , Dated:
Copy to:

1.

Secretary, Ministry of Environment, Forest & Climate Change, Govl. of India, Indira Paryavaran

Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003.
Addl. Chief Secretary, Environment Department, Rajasthan, Jaipur.

Sh. Sankatha Prasad, ([FS Retd.), 250, Gomes Defence Colony, Vaishali Nagar, Jaipur.

2

3. Smt. Alka Kala, Chairman, SEIAA, Rajasthan, 69-A, Bajaj Nagar Enclave. Jaipur
4

5

=~ W

Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary
action and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur.

Secretary, SEAC Rajasthan.
The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriva Bhawan, Sth
Floor, Sector ‘H', Aliganj, Lucknow-226 020.
Director, Department of Mine & Geology, Court Chorha, Udaipur.
Mr. R.K. Singh Ruhela,Regional Manager,RIICo Ltd., Industrial Area,Biliya,Road No.-2 Pur
Road,Bhilwara-311001.(Raj.)

0. Environment Management Plan- Division, Monitoring Cell, MoEF, Paryavaran Bhavan. CGO
Complex, Lodhi Road, New Delhi-110003.

I. Programmer, Department of Environment, Government of Rajasthan, Jaipur with the direction to

upload the copy of this environmental clearance on the website,

/

Member Secretary,
SEIAA, Rajasthan

G Scanned with OKEN Scanner
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State Level Environment Impact Assessment Authority, Rajasthan

1, Wnstitutional Area. Jhalana Doongri. Jaipur-302004
Phone: 0141-2705633, 2711329 [xt. 36|

~ ™
File No. I 1 {.“;k;[_[.\r\_'};l‘,\('.I{uifhm;u.-'l‘luivcl'l'nt{7!-:}{!It oY1 Tipur, Dined. u 0 MAR éo lb

lo,

Mr. R.K. Singh Ruhela,
Regional Manager, RIICO Lid.

?.ﬂﬂ Ll

Sir.

ndustrial Arca, Biliya,

No-2 Pur Road,

Whilwara-311001. Rajasthan.

Sub:-EC for Proposed Prahaldapura [ndustrial Area Project by RIICO Lid. at Village-
Prahaldapura. Tehsil-Sanganer,District - Jaipur, State-Rajasthan.

This has relerence to your application dated 211111 secking environmental clearances

15

2. Brief details of the Project:

tor the above project under EIA Notilication 20006. The proposal has been appraised as per
prescribed procedure in the light of provisions under the EIA Notilication 2006 on the basis of the
mandatory documents enclosed with the application viz. the questionnaire, LA, ENP and
additional clarifications furnished in response to the observation of the State Level Expert
Appraisal Committee Rajasthan, in its meeting held on 211211, 24.07.14. 26-27.06 15 &
2812

] | Category /ltem | Cat. 7(c)BI
' no.(in Schedule): |
= ! ocation of ] Al Vi IT::.IE::%}I-nEj-.:I-I;{-I-.--.-(i‘tallﬂli‘l—[’t_ll_t'él- & Nuk ih.mp:l-'u. Celsil-Chamgrar. i it
| Project | Chittorgarh. Rajasthan, )
3 ; roject Details 1 S ; Description ] Arei n Area "
| No. | | | | Hlectares | Percentage '
| | Total arca under scheme (AS per D317 50 ﬂ
. E | Revenue record and informed by unit |
o OMe) |
| 2. Arca under Scheme (As puf‘ HIS_(:"I'I\"U} 134756 :
.| Supplicd by Unit Office) | i
5 9 i Area Under Samsan (0,19 ha ). | 4 -
| | E Lemple (035 ha ), Private land (1.04 } |
| : :h:l.} Nallah (2.75 ha)  which is not ! !
| o lacquiedby RILO : "
| | 4. | Netarea under Planning 3y oo i
. area under industrial plots 231.90 | (7 57 |
i " 6. ! Aren under reserved  for  (uture 5.07 f.ﬁj ' I
4 Dlunning o |
. 7} Avea under Commercial ) 7 g
| r- oraucerroes 15907 1745 |
| 9, rea under services _ 7.18 1300 f
i 10). z\ruui reserved  lor Khatedars | 331 o aij({ :
__i_ — __E{!._c_su!u::iul ) |
. tea under STP o o |
_"~_‘-——————-_______i}}":'3#" 0]5__ 1

G Scanned with OKEN Scanner
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12. | Arca under CETP o 14.00 i | R Y
| 13, | Area lll‘l_(_l[i_li‘ihlIlllll(llh‘ll e ¥ 08 0. @L_,_,_
14, | Arca under |‘ln'sp|li_ll____'_q_____ ] "08 - 0.6 B
15, | Area un_r__h._l_(}pm R | N )
A. | Arcaunder plantation 1537 | 22.21 |6.47
1 B. | Area under green bulfer - | 15.87
& Arca under sale distance from n.:lll-.:h 0.97 | .
4, I‘mw(:l Cost: | Rs. 285.6548 Crores
!_5._‘" Water | There will be water rulunununl ol .lpplmlm.,uuly 30 KLD including water
Requirement requirement ol construction workers & other construction works during the
& Source construction phase operation phase will be about 3904 KL/day. Water supply
during the operation phase of the project will be provided by RIICO to the
1 industrial units for the same RIICO will take permission from Central Ground
i water Authority (CGWA).
6. Fuel & Energy:- | The Power requirement during operation phase will be approximately 7 MVA
A substation o' 33/11 kVA of AVVNL exists in ‘T'ehstl Gangrar & substation ol
132 kVA is under proposal. Substation will be established at project site i
required. L
7 Environment S, Particulars Cost (lacs)
Management Plan|{ No. | S
1 Water supply syslem 1645.30 lacs
| 2. Street light - | 737.60 lacs
3. Provision for CETP o B g_[]_(_J_Q_QU_L-.ILH )
4. Arboriculture/ green belt | 506.54 lacs
| | 5. H:b_‘i\.ﬂ_li-'_.l larvesting | 103.62 lacs B
| T | Village Amenity Development 20,72 |;.1L‘1 S
| ? 7. %I.. 1l Development of Local people 1.20.72 Lm S
| | 8. [)wulnpmunt of factlities lor surrounding | 4143 laes
' | arcas like drainage, roads ete,
| | 0| Monitori ing budgel [ As per requirement
8. | CSR Activates | Rs. 62.16 lacs
,TJ:“ TSI & CLIP there is pruvmun of CIYTP al |11u|u.| site for which .00 ha. land has been L:.n
i Q reserved and an amount of Rs, 3000 lacs shall be provided by imdustries (o
forming trust and separate EC will be taken tor the same.
Only 4 Khatedars have opted lor provision ol residential plots and 6 have oprec
for commercial plots. Therelore, STP 1s not required septic tank/soak pit will b
constructed by plot holders. For this 0.52 ha. land is reserved.
100 1 Green Bely | Area under plantation 5.37 ha. and area under ereen bulfer 15.87 ha.
| Plantation Total = 21.27 ha. no. ol trees proposed 1o be planted (1) along projeet sii
boundary 5600 nos. (ii) open arca 3000 no.s (iii) along Nallah 2000 nos. (iv
road side plantation 6000 nos.
I 1. Budgetary ~ | Not submitted B -
Breakup for |
Labour o= - .

1 The SEAC Rajasthan after duc considerations of the relevant documents submitted by the
\‘g_ynjcnt proponent and additional clarilications/documents furnished to it have recommended

G Scanned with OKEN Scanner
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for Environmental Clearance with certain stipulations, The SEIAA  Rajasthan  alter
considering the proposal and recommendations of the SEAC Rajasthan hereby accord
Environmental Clearance to the project as per the provisions of Environmental Impact
Assessment  Notilication 2006 and its subsequent amendments, subject to strict compliance
of the terms and conditions as [ollows:

PART A: SPECIFIC CONDITIONS

L.
I

1.

IV,

v,

VILL

VIIL

IX.

i
X1.
X1l.
Xill.

X1V,

CONSTRUCTION PHASE

Consent to Establish™ shall be obtained from RPCB before start of anv construction work at the

SIC.

I*T:;' conservation of eleetricity and to reduce energy losses the management shall ensure that the
clectrical voltage is stepped down from 132 KV to 33/11 KV and distributed at this level and
finally brought to 440 volts.
For better environmental safeguards, the PP shall provide sufficient number of transformers of
adequate capacities for environmentally sound power distribution.
Provision under EMP has been kept as detailed in *Brief details of the Project’. The P.P. shall
- form the RSPCB at the time of applying for CTE regarding investment on the various activities
o be taken up under proposed Environment Management Plan.The details of the plan should be
submitted to the RPCB at the time ol applying for CTL.
As cnvisaged. the P.P. shall invest an amount stated as above for implementing various
environmental protection measures.
The P.P. shall ensure taking necessary steps on urgent basis to improve the living conditions ol
the Jabour at site. The proposed Budgetary provision should be linalized by RIICO prior to
starting construction for the housing of labor within the site with all necessary infrastructure and
facilities such as health facility. sanitation lacility. fuel/LPG for cooking. along with safe
drinking water, medical camps, and toilets for women. creche for infants. The housing may be n
the form of temporary structures to be removed after the completion of the project. Details of
provisions should be submitted to RPCB at the time of obtaining CTE:.
The PP has proposed an amount of Rs. 62,16 Lacs under CSRas mentioned 1 CBriet detatls of
the Project’. The expenditure on these activitics shall be reflected in the books of account when
presented for auditing ol accounts. | he proposal should contain proviston for torlets tor girls m
nearby schools. The proposal should contain provision for monthly medical camps. distribution
of Ilh:‘.-..lii.'ilh:fi and unprovement in educational facilities in the nearby schools. The Detailed
action plan of CSR activities shall be submitted by the PP to RSPCRE af the time ol applving for
“Consent Lo Istablish™.

Green belvLandscaping should be developed in 5.37 ha. and area under areen butler should be
15.87 ha, as proposed.

Ihat the grant of this [5.C. is issucd from the environmental angle onlyand does not absolve the
project proponent from the other statutory obligations preseribed under any other Lw or any
other instrument in foree. ‘The sole and complete responsibility. to comply with the conditions
laid down in all other taws tor the time-being i loree, rests with the mdustey “unit 7 project
proponent. That the peant of this 1 CUis issued from the convironmental angle ondy, and does no
absolve the project proponent [rom the other statutory obligations prescribed under any other law
or any other instrument in foree The sole and complete responsibility, o comply with the
conditions laid down in all other laws for the time-being in toree, rests with the industry 7 unit /
project proponent.

The PP shall ensure that, the Green Roof Technology is implemented and put in place.

lhe PP shall provide a System for composting of MSW within the campus and its use/disposal.
The PP shall provide a System for BMW management.

The PP shall take measures 1o ensure 10% reduction ol overall power demand which shall be met
by solar system including the provision of solar water heating /chilling ete.

The PP shall review and specify employment opportunities (direet /ipdireet numbers) to local
PErsons. \ W
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The PP shall ensure implementation of fire fighting plan as approved by the UNN, Udaipur.
Provision shall be made for the housing of construction labor within the site with all necessary
infrastructure and facilities such as (uel for cooking, mobile toilets, mobile STP., sale drinking
walter, medical health care, eréche ete. The housing may be in the form ol temporary structures o
be removed after the completion ol the project,

All required sanitary and hygienic measures shall be in place before starting construction
activities. The sale disposal of waste water and solid waste generated during the contraction
phase shall be ensured. |

Adequate drinking water facilities shall be provided for construction workers at the site.
Provisions shall be made for the supply of fuel (kerosene or cooking gas); utensils such as
pressure cookers ete. to the laborers.

All the laborers engaged for construction shall be screened for health and adequately treated
belore engaging them to work at the site,

For disinfection of waste water, appropriate tertiary treatment shall be given.

All the topsoil excavated during the construction shall be stored for use in horticulture/landscape
development within the project site.

Disposal of muck during construction phase shall not create any adverse effect on the
neighboring communities and be disposed taking the necessary precautions for general salety
and health aspects of the people, only in approved sites with the approval of competent authority.
Soil and ground water samples will be tested to ascertain that, there is no threat to the ground
water quality by leaching of heavy metals and other loxic contaminants.

Construction spoils, including bituminous material and other hazardous materials must not be
allowed 1o contaminate water courses and the dump sites for such material must be secured so
that they do not leach into the ground water.

Ihe diesel generator sets o be used during the construction phase shall be fow- sulphur-diesel
type and shall conform to Environment (Protection) Rules for air and noise ¢mission standards.
Vehicles hired for bringing construction material and laborers to the site shall be in good
conditions and shall conform to applicable air and noise emission standards and shall be operated
during non-peak/approved hours.

Ambicent noise levels shall conform o residential standards both during day and night
Incremental pollution loads on the ambient air and noise quality shall be closely monttored
during construction phasc.

Clv ash shall be used as building material in the construction as per the provisions ot I'ly Ash
lh;lil'lt.:illinn of September. 1999 and amended as on August, 2003 (The above condition s
applicable ouly i the project is within 100 km of Thermal Power Station).

Ready mixed concrete must be used in building construction.

Storm water control and 1ts re-use as pert WA and BIS standards for varnous applicatons,
Water demand during construction shall be reduced by the use ol pre-mixed concrete, curing
agents and other best practices, |

Permission to draw ground water, il any, shall be obtained [rom the CGWA/CGWEB prior o
construction/ operation ol the projecl. _ S |
Separation ol grey and black water shall be done by the use ol dual plumpiog line for separation
ol grey and black water. |

[reatment ol 100% grey water by decentralized treatment shall be done.

istures for showers, toilet Tushing and drinking shall be of low Qow either by use ol acrators of
pressure reducing devices or sensor based control. . | -
Usc ol glass may be reduced by up 1o 40% 1o reduce the ulluulrluu?* consumption ul}tl I"”"fl in air-
conditioning. Il nccessary, usc high quality double !;lnss with spucml‘ ruﬂcut.wc. coating wmdmivs.
Roof shall meet prescriptive rcquin:-nwnl‘u:-:‘per l:nf:rgy Conservation Building Code by using
appropriate thermal insulation material (o lulhll‘ requirement. | | |
Adequatc measurcs shall be taken to reduce air and noise pollution during construction keeping

in mind CPCB norms on noisc [imits.

e
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Opaque walls shall meet preseriptive requirement as per Energy Conservation Building Code for
all air-conditioned spaces. whereas. [or non- air-conditioned spaces. by use ol appropriate

thermal insulation material to fulfill the requirement.
A First Aid Room will be provided in the projeet both during construction and operation ol the

xl.

X1
project.
Any hazardous waste generated during construction phase shall be disposed off as per applicable

rules and norms with necessary authorization of the Rajasthan Pollution Control Board.
The approval of the competent authority shall be obtained for structural safety of the buildings

due to carthquake, adequacy of fire fighting cquipments, ete as per National Building Code 2003
including protection measures [rom lightening ele.

Regular supervision ol the above and other measures for monitoring shall be in place throughout
the construction phase, so as to avoid nuisance (o the surroundings.

Approved plan from competent Authority,should be obtained.
Guidelines issued by concerned ministry for water scarce arca .should be followed.
Ground water table to be shown along with source. Besides, permission of competent authority 1s

obtained for withdrawal of ground water.

The PP shall abide by the provisions relating MSW handling and management rules.

Review and revise the requirement of DG set capacities for 100% power back up through to
optimization of power back up in case of power failure and emergency.

No “A" category projects( as per schedule of EIA Notification Did 14" Sept. 2006) would be
allowed in the Industrial area. All "B Category units should be zero discharge units and should
have their own sell sufficient ETP. The treated waste water should be reused in their own
process/premises. Any violation by [nduslry in this regard would be the responsibility of RIICO
for taking action. The industries proposed to be set up in the industrial area arc stone/marble
industry, general industry and textile industry (non water intensive).No textile process
house /dye house and no water intensive unit should be installed in the proposed

x|,

xliil.

xhv.

x|y,
x|vi.
x|vii.

4

xIviil.
xliN.

industrial area.
As proposed, the CETP (if and whenever provided) for units other than “B™ category industries

would also be based on zero discharge status. Such CETP would take scparate EC. The
CETP would be such that the waste water from the connected industries

.

location of the
can be conveniently collected through closed conduits and brought to the CETE and the

treated water can be conveniently sent back to individual industries for reuse

I'he water requirement during operational phasce has been stated (o be 3904 KD For which. the
ary permission of water supply rom CGWA should be submitted to RSPCDB at the time ol
. At the time ol applying for CTT* the PP should get it contirmed from RSPCR

1.

NCCeSS
applving for CTE
that no illegal bore well exists in the proposed sile.
liii. Potable water supply from suitable legal source should he ensured by RUCO prior to allotiment o
the Industrics
(tse of Sensor based urinals/tabs (or commercial arcas will be madv.

liv.
Iv. For Horticulture, sprinkler system will be followed
Ivi. For Landscaping. use of nutive speeies will be there.

[vit A copy of the FIA /1-MP Report of this Project shall b submitted hy the consultant o the O

1 OPERATION PIHASL
|- An independent expert shall certily the installation of the Sewage Treatment Plant (81 1)

and o report in this regard shall be submitted to the RPCB, before the project s
commissioned for operation, Discharge of treated sewage shall conform to the norms &

standards of the Rajasthan State Pollution Control Roard.
For conservation of electricity and to reduce energy losses the management shall ensure

that the electrical voltage Is stepped down from 33 KV to 11 KV and distributed at this
level and finally brought 1o 440 volts. \)9/
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3- Rain Water harvesting (RWI) Tor rool cun-of - and surface run-oll, as plan submitted

shall be implemented. Belore recharging (he surface run off, |1ru-lruulmc‘nl must be done
to remove suspended matter, oil and grease. The RWII plan shall as per (I(.)l.mﬂ"l”ll
4- The solid waste generated shall be properly collected & sepregated belore disposal o l!lc
City Municipal Facility. The in-vessel bio-conversion tcchnique may be used lor
composting the organic wasle.
5- Anv hazardous waste including biomedici
Rules & norms with necessary approvals of
The green belt design along the periphery ol the
conforming 1o the day and night noise standards pre i ' 1
open space inside the plot shall be suitably landscaped and covered with vegetation ol

| waste shall be disposed of as per applicable
the Rajasthan State Pollution Control Board.

plot shall achieve attenuation factor
seribed for residential land use. [ he

O

indigenous variety.
7- The PP would provide five no. of peizomelric wells at suitable locations in the
industrial area and quarterly monitoring of these wells water would be started

bofore allotment of plots to the industries.
Q- The D. G. sets with acoustic enclosures 10 he operated with stack height as per RPCB

norms.
9- Incremental pollution loads on the ambient air quality noise and waler quality shall be

periodically monitored alter commissioning of the project.

10- Application of solar energy shall be incorporated to illumination of common arcds.
lighting for gardens and street lighting in addition to provision for solar water heating. A
hybrid system or fully solar system for a portion of the apartments shall be provided.

|1~ Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking shall be fully internalized and no public space shall
be utilized.

12- Ambient air quality monitoring stations shall be set up in consultation with RPCB in the
down wind direction as well as where maximum ground level concentration of PV &
PM,s, SO, NO,. CO, CO,. are anticipated.

13- A Report on the energy conservation measures conlirming o ¢nergy conservation norms
finalize by Bureau ol Energy I:(Ticiency shall be prepared incorporating details about
building matenals & echnology., R & U Tactors ele. Quantily energy saving measures

1- Proper system of channelizing excess storm waler shall be provided.

5- The power factor shall be maintained near unity.

6- A balance sheet certified by a Authorized Financial Fixpert to clearly indicate the
provision made 7 amount spent tor EMP/ERIYCSR/ Saletys Legal Obligations e w be
enclosed in the six monthly report to be submitied 10 RPCB/SETAA.

7. Trees and shrubs of local speeies shall be planted o allow habitat tor birds with
appropriate distance from the boundary.

18 Re-cyeled water to match standards for cooling water system,

19- Adequate measures shall be taken to prevent ador from solid waste processing and S 11,

(). Use of Sensor based urinals/tabs for commereial arcas will be made.

31 - For Horticulture. sprinkler system will be followed.

22- For Landscaping, use ol native species will be there,

23. There will be no restriction ol movement [or the villagers.

24-Trees and shrubs of local species shall be planted 1o allow habitat for birds with
appropriate distance [rom the boundary.,

25- All commitments mu.dr.: during the public hearing and during the presentation ar SEAC
should be adhered to in a phased manner.

26-The _S_EIAA, Rajasthan reserve the right 10 add new conditions, modily/ annual any
cond!t!on and/or o ruw.mku .lhu clearance il implementation of any of the aforesaid
condition/other ?“PUIHUUUS ‘““I‘Uﬁ‘{d by competent authoritics is not satisfactory. Six
monthly compliance status report of the project along with implementation of

W
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v 1 & L e e KNOW. S[:lAf\-
environmental measures shall be submitted to MoliF, Regional Oftiee, [.ucknt

Rajasthan & RPCB, Jaipur.

PART — B. GENERAL CONDITIONS | N
{ The environmental safeguards contained in Form 1-A shall be unplurm:mf::l n letter and S[TII'II. . 2
OfTicials of the RPCB. who would be monitoring the implmuuntnlinn_ 3] um:lrf'inmcul_nl snﬁ.%unr: ;-IL ;ul
be given (ull cooperation facilities and documents/data by the PP ‘{lllfll'ljl their inspeetion. A 'm‘u:!l ;.I "i.”“
of all the documents submilted 10 SEIAA, Rajasthan shall be forwarded to Rajasthan State POl

.

Control Board.

; . P K S . nece » Q- ISI.J'\(.-.
i In case of any change(s) in the scope ol the project, the PP requires a (resh appraisal by SEIAA

Rajasthan. | N | i
The SEIAA/SEAC. Rajasthan reserves the right to add additional safeguard measures subsequently.

found necessary. and to take action including revoking of the environmental clearance under the

Provisions ul'lh;: Environment (Protection) Act=-1986. lo ensure ellective implementation of the ﬁugguﬁlcd

safeguard measures in a time bound and satisfactory manner. _— |

v All the other statutory ¢learances such as the approvals for storage of diesel from the Chief Controller ‘nl
Lxplosives, Fire tiup*nruncnl. Civil Aviation Department, [Forest Conservation Act, 1980 and '\'ur'i!tlllfu
(protection) Act, 1972 ete. shall be obtained. as may be applicable, by PP from the competent qullmrn}'. |

vi. The PP shall ensure advertising in at least two local news papers widely circulated in the region, one ol
which shall be in vernacular language that, the project has been accorded environmental clearance qnd
copies of the clearance letters arc available with SEIAA. Rajasthan and the Rajasthan Statc I’I:}||llllllll
Control Board and may also be seen on the website of the Board at wwav.rpc h.nic.in. The advertisement
<hall be made within 7(seven) days from the date of issue of the environmental clearance and a copy shall
also be forwarded to the SEIAA, Rajasthan and Regional Office, Jaipur(S) of the Board.

vii. These stipulations would also be enforced amongst the others under the provisions of Water (Prevention
and Control of Pollution) Act. 1974, the Air (Prevention and Contral of Pollution) Act. 1981, the
Environment (Protection) Act. 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification™ 06

viii. Environment clearance is subject to final order of the Tlonble Supreme Court ol India in the matter of

Goa Foundation Vs. Union of lndia in Writ Petition(Civil) No. 464 of the year 2004 as may be applicable

to this project.

N,

"l
o AT
a1 1+ 9
> |

\ L \
O e

(Rajesh Kumar Grover)
Y . Member Seeretary
SETAA Rajasthan

No. {4;r’SLlr\f‘u5!‘.r\(.'-liaj.-'ti:.:ull-'l‘ll.:_]t.'t.‘.l-’i.';li. T )B I (419) 15-14
Copy to following for information and necessary action:

| Secretary, Minisiry ol Environment.Forest & Climate Change Govt. of Ind, Indira Parvavaran
Bhawan. Jor Bagh Road, Aliganj. New Delhi-F10003

2 Addl Chief Seeretary, Eovironment Department, Rajasthan, Jaipu

1 Smt. Alka Kala, Chairperson, SEIAAL Rajasthan, 69-A. Bajpip Nagar 'nclave, Jaipur

1 Sh Sankatha Prasad (1S Retd.).250, Gomes Delence Colony Vaishali Nagar Jaipur.

5 Member Seeretary . Ragasthan State Pollution Control Board. Japur Tor mlormation & necessas action

and to display this sanction on the website ol the Rajasthan Pollution Control Board, Jaipur.

6. Secretary, SEAC Rajasthan,

7 The CCE, Regional OfTiee, Ministry ol Fovironment & Forests, RO(CZ)Y, Kendova Bhawan, 3"
Iloor. Sector *117. Aliganj, Lucknow-226 020.

8  FEnvironment Management Plan- Division, Monitoring Cell. Mok, Paryvavaran Bhavan, €GO
Complex, Lodhi Road, New Delhi-| 10003,

9. Programmer,Departinent ol Environment, Government ol Rajasthan, Jaipur with the direction to
upload the copy ol this environmental clearance on the website.

2l ) VLS. SEIAA (Rajasthan)
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\ Head Office (MUID )
NS Rajasthan State Pollution Control Board
wﬂm— 4, Institutional Area, Jhalana Doongari, Jaipur-302
\“{W Phone: 0141-5159600,5“1%@695 Fax: 0141-5159697

Registered
File No : F(MUID)/Chittorgarh(Gangrar)/1(1)/2016-2017/9698-9700

OrderNo: 2016-2017/MUID/4226

Unit Id : 80245
M/s RAJASTHAN STATE INDUSTRIAL DEVELOPMENT & INVESTMENT CORPORATION LTD

Dispatch Date:  13/01/2017

Udyog Bhavan, Tilak Mﬁrg, , Jaipur Tehsil:Jaipur
District:Jaipur
Sub: Consent to Establish under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Yourapplication(s) for Consent to Establish dated 12/05/2016 and subsequent correspondence.

Sir,

6 Consent to Establish under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
210f the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder ,s hereby granted for
your RIICO Soniyana plant situated / proposed at Village- Soniyana Tehsil:Gangrar
District:Chittorgarh , Rajasthan under the provisions of the said Act(s). This consent s
granted on the basis of examination of the information furnished by you in consent
application(s) and _the documents submitted therewith, subject to the following conditions:-

1 That this Consent to Establish is valid for a period from 17/05/2016 to 30/04/2019 or
date of Commencement of production / commissioning of the project or activities

whichever is earlier.
2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particular Type Quantity / Capacity

Total Land Activity

347.52 HECTARE

L — e

3 That in case of any increase in capacity or addition /" modification / alteration or change in
product mix or process or raw material or fuel the project proponent is required to obtain

fresh consent to establish.

4 That the control equipment as proposed by the applicant shall be installed before trial
operation is started for which prior consent to operate under .the provision of the Water
Act and Air Act shall be obtained. This consent to establish shall not be treated as consent

to operate.

13/ 1) 17
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(Head Office (MUID )

Rajasthan State Pollution Control Board

AT 4, Institutional Area, Jhalana Doongari, Jaipur-302
N N
Q& Phone: 0141-5159600,51 55695 Fax: 0141-5159697
rRegistered
File No I-‘{MUID)/Chitlnrgarh(Gnngrnr]/1(1)/2016-2017{9698-97[10
OrderNo: 2016-2017/MUID/4226 Dispatch Date: 13/01/2017
Unit Id : 80245

5 That the RICO Ltd shall obtain all necessary permission from  District
Administration, Chittorgarh and Government of Rajasthan related to development
of Industrial Arca Soniyana at Village-Soniyana Tehsil:Gangrar Dis trict:Chittorgarh.

6 That this consent to establish is being issued for establishment of Soniyana
Industrial Area having total land - 347.52 hectare (3,47,52,000.00 Sq. Meters) at
Village Village-Soniyana Tehsil : Gangrar District Chittorgarh only. For any change
in arca and activities, the unit has to seck fresh consentto establish.

7 That if the project cost exceeds Rs. 214.95 Crores, the unit shall take/obtain
modification in consent to establish after paying fce as applicable.

8 That the RIICO Ltd shall comply all the conditions of Environmental Clearance
imposed Dby State Level Environment Impact Assessment Authority, Rajasthan, vide
letter no. - F1(4]/SElfiAjSEAC-Raijcctt/Pruject/Cat.?(c)31[419)/13-14 dated
10.03.2016.

9 That the RIICO shall not allot any plot to the industries covered under category “A”
of the schedule of EIA Notification dated 14-09-2006 without obtaining prior
environmental clearance from the competent authority. |

10 That the RIICO Ltd shall impose condition in land allotment letter that “The
allottee shall abide by the environmental condition of maintaining zero discharge
and no effluent should be discharge outside the allotted premises”

11 That the RIICO shall cnsure that any industry covered under the EIA Notification,
2006 does not come up without obtaining prior Environmental Clearance from the
competent authority.

12 That RIICO shall ensurc that cach individual industry shall also obtain separate
consent to establish and consent to operate under the provisions of the Air Act and
the Water Act.

13 That the RIICO Ltd shall comply with the standards as prescribed vide MOEF
notification no. GSR 826(E) dated 16th November, 2009 with respect to National
Ambient Air Quality.

14 That the RIICO Ltd shall ensure compliance of ambient air quality standard in
respect of noise as prescribed under Environment (Protection) Act & Rules made
therein,

15 That the RIICO Shall not allow to install any source of air pollution without prior
permission under the Air Act 1981 from the State Board.

16 That the RIICO shall not handle any hazardous waste generated by any industrial
unit within the industrial area without prior permission of the state Board.

17 That the industry shall meet-out their complete water requirements through

Page 2 of 4

abstraction of ground water - 2268 m3/day only.
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Head Office (MUID)
ollution Control Board
¢ea, Jhalana Doongari, Jaipur-302

)
Phone: 0141-5159600,5(1%695 Fax: 0141-5159697

Registered

* F(MUID]/ChiltUI‘ rarl ’
Order No garh(Gangrar)/1(1)/2016-2 017/9698-9700

Unit Id

18

19

20

21

22

23

24

25

26

27

28

29

2016-2[}17/MUID/4226
80245 | Dispatch Date; 13/01/2017

That the industry shall com
n0.378 dated 04/03/2016

That the RIICO Ltd shall install

Structure for prevention and recharge of ground water in and around the area.

That the RIICO Ltd shall not allow to install any Common Effluent Treatment Plant
& common Sewage Treatment Plant in the proposed industrial area without prior
Environmental Clearance under EIA notification dated 14/09/2006 and Consent to

Establish under the Water Act 1974and under the Air Act 1981 from the State
Board.

ply with all the conditions imposed by CGWA vide letter

adequately designed rain water harvesting

That the RIICO Ltd shall not allow making any obstacles to any natural water flow
L.e. natural nallah/stream carrying rain water to any water body.

That the RIICO shall install water flow meters at all suitable points to measure
quantity of daily water abstraction, water distribution to the industries. Daily
record of the same shall be maintained and to be submitted to the Board.

That the RIICO shall obtain consent to operate under the Water Act 1974 and
under the Air Act 1981 from the State Board before commissioning of the Industrial
Area.

That each individual unit which is to be established in the industrial area shall
always maintain zero discharge status within/ outside the premises of the
as no CETP has been proposed. |

That the RIICO Ltd shall not abstract ground water without obtaining NOC
Central Ground Water authority, New Delhi.

That the RIICO shall ensure, no treated/untreated waste water from this industrial
area shall allow to enter in any nearby water body.

That this consent to establish shall be subject to Enmpliance of any direction or
order passed by Court of Law in the matter

industry,

from

That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the ‘conditions imposed here in
above and to make such variation as it deemed fit for the purpose of compliance of the
Water Act and Air Act.

That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
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lHead Office (MUID )
Rajasthan State Pollution Control Board

e ——

“ﬂ% 4, Institutional Area, Jhalana Doongari, Jaipur-302
W Phone: 0141-5159600,51%5695 Fax: 0141-5159697
Registered
FileNo :  F(MUID)/Chittorgarh(Gangrar)/1(1)/2016-2017/9698-9700

Ovder No: 2016-2017/MUID/4226
Unit Id : 80245

Dispatch Date: 13/01/2017

30 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted

against you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Establish shall also be subject, beside the aforesaid specific conditions, to ‘)
the general conditions given in the enclosed Annexure. The project proponent will comply 5
with the provisions of the Water Act and Air Act and to such other conditions as may, from

time to time, be specified by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Establish and project proponent / occupier shall be liable for legal
action under the the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

e —

2/ 1 )17
G uup_lncharge[MUID]a /‘..C]‘
Copy To:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Chittorgarh
requested to verify the compliance of CTE conditions and forward the detailed inspection
for further necessary action within 06 month.

2 Master File.
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Opagque walls shall meet prescriptive requirement as per Energy Conservation Building Code for
all air-conditioned spaces. whercas. [or non- air-conditioned spaces. by use ol appropriate

thermal insulation material to fulhill the requirement.
A First Aid Room will be provided in the project both during construction and operation ol the

projcct.
Any hazardous waste generated during construction phase shall be disposed ofT as per app

rules and norms with necessary authorization of the Rajasthan Pollution Control Board.
The approval of the competent authority shall be obtained for structural safety of the buildings

due to carthquake, adequacy of fire fighting equipments, etc as per National Building Code 2003
including protection measures [rom lightening ele.

Regular supervision ol the above and other measures lor monitoring shall be in place throughout
the construction phase, so as to avoid nuisance o the surroundings.

Approved plan {rom competent Authority should be obtained.
Guidelines issued by concerned ministry for waler scarce arca .should be followed.
Ground water table to be shown along with source. Besides, permission of competent authority is

obtained for withdrawal of ground water.
The PP shall abide by the provisions relating MSW handling and management rules.

Review and revise the requirement ol DG set capacities for 100% power back up through to
optimization of power back up in case of power failure and emergency.

No “A™ category projects( as per schedule of EIA Notification Did 14" Sept. 2006) would be
allowed in the Industrial area. All *B" Category units should be zero discharge units and should
have their own self sufficient ETP. The treated waste water should be reused in their own
process/premises. Any violation by [nduslry in this regard would be the responsibility of RIICO
for taking action. The industries proposed to be set up in the industrial area arc stone/marble
industry, general industry and textile industry (non water intensive).No textile process
house /dye house and no water intensive unit should be installed in the proposed

licable

4

industrial area.
As proposed, the CETP (if and whenever provided) [or units other than “B™ category industries

would also he based on zero discharge status. Such CETT would take separate EC. The
location of the CETP would be such that the waste water from the connected  industries
an be conveniently collected through closed conduits and brought to the CETI and the
treated water can he conveniently sent back to individual industries for reuse

The water requirement during upurz;linnul phase has been stated (o be 3904 KED - For which. the

rmission of water supply from CGWA should be submitted to RSPCB at the time of
. At the time of applying for CTI* the PP should get i confirmed from RSPCR

necessary pe
applving for CTE
that no illegal bore well exists in the proposed site

Potable water supply from suitable legal source should be ensured by RUCO prior to allotment o

the Industries
[1se ol Sensor bused urinals/tabs lor commercial arcas will be made.
For [orticulture, sprinkler system will be followed

For Landscaping. use of native species will be there.
A capy of the FIA /M Report of this Projeet shall he submitted hy the cansultant to the Q€

(1 OPERATION PHASL

I~ An independent expert shall certify the installation ol the Sewage Treatment Plant (S11)
and o report in this regard shall be submitted to the RPCB, betore the project is
commissioned for operation, Discharge of treated sewage shall conform to the norms &

standards of the Rajasthan State Pollution Control Board.
9- For conservation of electricity and to reduce energy losses the management shall ensure

that the electrical voltage Is stepped down from 33 KV to 11 KV and distributed at this
level and finally brought 1o 440 volts. \)9/
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3- Rain Water harvesting (RWI1) for rool run-ofl and surface an-olf. as plan submitted
shall be implemented. Belore recharging (he surface run off. |1r-.:-lrr.:ulmc‘nl must be done
to remove suspended matter, oil and grease. The RWIH plan shall as per (:(Jl_mﬂlulﬂl

4- The solid waste gencrated shall be properly collected & segregated before disposal to l!u:
City Municipal Facility. The in-vessel bio-conversion tecchnique may be used lor
composting the organic wastc.

5- Any hazardous waste including biomedical s
Rules & norms with necessary approvals of the R

6- The ercen belt design along the periphery ol the plot shall achieve C
conforming to the day and night noise standards prescribed for residential land use. Ihc‘
open space inside the plot shall be suitably landscaped and covered with vegetation ol

vaste shall be disposed ol as per applicable
ajasthan State Pollution Control Board.
attenuation factor

indigenous variety.
7- The PP would provide five no. of peizometric wolls at suitable locations in the
industrial area and quarterly monitoring of these wells water would be started

hefore allotment of plots to the industries.
. The D. G. sets with acoustic enclosures to be operated with stack height as per RPCB

NOrms.
9- [ncremental pollution loads on the ambient air quality noise and waler quality shall be

periodically monitored after commissioning of the project.

10- Application of solar cnergy shall be incorporated to illumination of common arcas.
lighting for gardens and street lighting in addition to provision for solar water heating. A
hybrid system or fully solar system for a portion of the apartments shall be provided.

|1- Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking shall be fully internalized and no public space shall
be utilized.

12- Ambient air quality monitoring stations shall be set up in consultation with RPCB in the
down wind direction as well as where maximum oround level concentration of PMy &
PM,s, SO, NO,. CO, CO.. are anticipated.

13- A Report on the energy conservation measures conlirming o energy conservation norns
finalize by Bureau ol Lnergy I:(Ticiency shall be prepared incorporating detatls about
building matertals & echnology, R & U Factors ele. Quantify energy saving measures

4- Proper system of channelizing excess storm walcr shall be provided.

5-The power [actor shall be maintained near unity.

6- A balance sheet certified by a Authorized Fimancial xpert to clearly indicate the
provision made / amount spent 1ot EMP/ERP/CSR/ Satetys Legal Obligations et w be
enclosed in the six monthly report to be submitied w RPCB/SETAA.

7 Trees and shrubs of local species shall be planted to allow habitat tor birds with
appropriate distance from the boundary.

18 Re-cyeled water Lo mateh standards for cooling water system.

19- Adequate measures shall be taken to prevent odor from solid waste processing and S TP

()- Use of Sensor based urinals/tabs for commerceial areas will be made.

7 1- For Horticulture. sprinkler system will he followed.

22- For Landscaping, usc ol native species will be there.,

73. There will be no restriction of movement for the villagers.

34-Trees and shrubs of local species shall be plunted o allow habitat for birds with
appropriate distance [rom the boundary,

25- All commitments mude during the public hearing and during the presentation at SEAC
should be adhered to in a phased manner.

26-The .S;EIAA. Rajasthan reserve the right l(.)‘u_dtl new conditions, modily/ annual any
condition and/or (o ru'fuku .lhc clearance il implementation of any of the aforesaid
condition/other stipulations imposed by competent authoritics is not satisfactory. Six

monthly compliance slatus report of the project along with implementation of
~

W
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' g . b PP i % "“i \-l'.\-
environmental measures shall be submitied to Mol:F. Regional Office, [.ucknow. SEL/

Rajasthan & RPCB, Jaipur.

PART — B. GENERAL CONDITIONS

———

i The environmental safeguards contained in Form 1-A shall be impleme
i, OlMicials of the RPCB. who would be monitoring the implementation of environmental safegu

ation facilities and documents/data by the PP during their inspection. A cnmpl;:llu ‘hLl
Pollution

nted in letter and — spiril.
ards. shall

be given full cooper ‘
of all the documents submilted to SEIAA, Rajasthan shall be forwarded to Rajasthan Statc

Control Board.

i, In casc of any change(s) in the scope of the project, the PP requires

Rajasthan. |

The SEIAA/SEAC. Rajasthan reserves the right to add additional safeguard measurcs subsequently, if

found necessary, and to take action including revoking ol the environmental clearance under the

provisions of the Environmen (Protection) Act=-1986. to ensure cllective implementation of the suggested
safeguard measures ina time bound and satisfactory manner.

v All the other statutory clearances such as the approvals for storage of diesel from the Chief Controller of
Explosives, Fire department, Civil Aviation Department, Forest Conservation Act, 1980 and Wildlife
(protection) Act, 1972 ete. shall be obtained. as may be applicable. by PP from the competent authority.

vi. The PP shall ensure advertising in at least two local news papers widely circulated in the region, one of
which shall be in vernacular language that, the project has been accorded environmental clearance and
copies of the clearance letters arc available with SEIAA, Rajasthan and the Rajasthan Statc Pollution
Control Board and may also be seen on the website of the Board at www.rpeb.nic.in. The advertisement
chall be made within 7(seven) days from the date of issue of the environmental clearance and a copy shall
also be forwarded to the SEIAA. Rajasthan and Regional Office, Jaipur(S) of the Board.

vii. These stipulations would also be enforced amongst the others under the provisions of Water (Prevention
and Control of Pollution) Act. 1974, the Air (Prevention and Control of Pollution) Act. 1981, the
Environment (Protection) Act. 1986, the Public |iability (Insurance) Act. 1991 and EIA Notification™ 06

i, Environment clearance is subject to [inal order of the Tlonble Supreme Court ol India in the matter ot
Goa Foundation Vs. Uinion of [ndia in Writ Petitiont Civil) No. 460 of the year 2004 as may be applicable
to this project.

a (resh appraisal by SEIAA/SEAC.

I,

\ o€ '\ f.
RS
(Rajesh Kumar Grover)
Y . Member Sceeretary
SETAA Rajasthan
No. 1 l-lu'Sl-h'u\;SI;:K(.'-I{u_ir'ticull:l‘lu_iuw(jm. B (419) 15-14

Copy to following lor information and necessary action:

| Secretary, Minisiry ol EnvironmentForest & Climate Change,Govt ol India, Indiva Parvavaran
Bhawan. Jor Bagh Road, Aliganj. New Delhi-110003

2 Addl Chiel Seeretary. Eavironment Department, Rajasthan, Jaipu

1 Smt. Alka Kala, Chairperson. SEIAA. Rajasthan. 69-A, Hajaj Nagar Enclase, Jaipur

4 Sh. Sankatha Prasad (1S Retd.).250, Gomes Defence Colony, Vaishalt NagarJaipur.

5. Member Seeretary. [agasthan State Pollution Control Board. Japure for mformation & necessay ation

and to display this sanction on the website ol the Rajasthan Pollution Control Board, Jaipur,

6. Secretary, SEAC Rajasthan,

7 The CCE, Regional OfTice, Ministiry of Fovironment & Forests, RO(CZ), Kendriva Bhawan, 3"
Iloor., Sector *11°. Aliganj, Lucknow-226 020. |

8  Environment Management Plan- Division, Monitoring Cell, Mok, Paryavaran Bhavan, CGO
Complex, Lodhi Road, New Delhi-| 10003.

9. Progranuner,Departinent of Environment, Government ol Rajasthan, Jaipur with the direction to
upload the copy ol this environmental clearance on the website,

o .M'S' SEITAA (Rajasthan)

I C.
2. 1
-' '-‘
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